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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

Original Application No. 107/2019 (W2)

GOA FOUNDATION APPLICANT
VERSUS

DEPARTMENT OF MINES AND GEOLOGY

& ORS. RESPONDENTS

S.NO. - PARTICULARS PAGES

1. AFFIDAVIT ON BEHALF OF RESPONDENT NO.2, 927
GSPCB IN RESPONSE TO THE REJOINDER A6

DATED 31.08.2020, ADDITIONAL REJOINDER

AFFIDAVIT DATED 03.09.2020 AND ADDITIONAL

AFFIDAVIT DATED 09.09.2020

2. ANNEXURE R2/1 colly ) ZQ— 24 \
A copy of the renewed Consent ;2:5

to Operate order dated 05/ 10/2006

issued by the Answering Board

3. ANNEXURE R2/2 colly

A Copy of Environmental Clearance granted o ?
by MoEF&CC dated 29.12.2008 and Consent QLL?\ '2 g -

to Establish dated 21/03/2009 and
Consent to Operate order dated 07 /08/2009
issued by Answering Board.

3. ANNEXURE R2/3 colly

A Copy of Consent to Establish dated Z 6 (O — 266

07.07.2010 and Consent to Operate dated
18.03.2011 issued by Answering Board.

4. ANNEXURE R2/4 i 35
A Copy of Consent dated 10.02.2011 issued léﬁ""?—?‘()——
by Answering Board.

5. ANNEXURE R2/5 colly s
A Copy of Consent to Operate order dated 19.08.2015 2?—'3—- 11% l
and 09.12.2016issued by Answering Board.

6. ANNEXURE R2/6 colly s % .
A copy of Google image of the location survey 18(27.‘_,, 2 g
no.24/1 codli village of Plants IIA and IVA. :
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7. ANNEXURE R2/7

A copy of the Application dated 11.01.1996 2& (
sent by Sesa Goa Ltd. to Answering Board. (»)

8. ANNEXURE R2/8 colly.

A copy of the Consent to expansion dated Q‘%} 29 (1

11.12.1997 and consent to operate dated
17.05.1999 issued by Answering Board.

9. ANNEXURE R2/9 _
A Copy of Consent to Operate order dated 01.09.2017 2 q g—-' 2 0 L{
issued by Answering Board.

10. ANNEXURE R2/10 colly

A Copy of the Consent to Operate order S S g s 2 l\_{
dated 19.09.2019, Corrigendum

dated 20.09.2019 and Amendment
dated 12.03.2020 of consent
issued by Answering Board.

11. ANNEXURE R2/11
A copy of the permission obtained by . &y '
the Respondent no. 4 from the g [ Sf el 16

Department of Mines & Geology dated 10.09.2019.

e

(Goa State Pollution Control Board)
Member Secretary

Ruc aGéa

Counsel for GSPCB
E-31, Basement,
Jangpura Extension
New Delhi-110001
Mobile No. 9810350333

e-mail: ruchiragupta2010@gmail.com
W
Place: N ew p4
Dated: |\ \10| 2120
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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

Original Application No. 107/2019 (W2)

#» GOA FOUNDATION APPLICANT

VERSUS

DEPARTMENT OF MINES AND GEOLOGY
& ORS. RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENTNO.2 B
RESPONSETO THE REJOINDER DATED 31.08.2020,

SR VNOLIV IRE =~ RE.
ADDITIONAL REJOINDER AFFIDAVIT DATED 03.09.2020 AND
ADDITIONAL AFFIDAVIT DATED 09.09.2020

I, Dr. Shamila Monteiro, d/o Shri. Augusto Monteiro aged about

48 years, r/o H. No. 5, Uttam Darshan, opp. Sai Baba Temple,
Kadamba Plateau, Chimbel, Tiswadi-Goa, holding the post of
Member Secretary, Goa State Pollution Control Board, do hereby

on solemn affirmation state as under-

1. That I am holding the post of Member Secretary in Goa
State Pollution Control Board, the Respondent No. 2 and being
well conversant with the facts of the present case and on the
basis of the records maintained, am competent to depose by way

of the present affidavit.

2 That the Answering Respondent Board has filed a Site
Inspection Report dated 14.02.2020 in terms of Order dated
09.01.2020 passed in the matter, the contents whereof maybe
treated as part of the present Affidavit and are not being

repeated herein for the sake of brevity.

3. That the present Affidavit is being filed by the Answering

Board in reply to the Rejoinder Affidavits filed by the Applicant
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being Affidavit of the Applicant in Rejoinder dated 31.08.2020,
Additional Rejoinder Affidavit dated 03.09.2020 and Additional
Affidavit of the Applicant in Rejoinder dated 09.09.2020. The
Answering Board is not filing para wise reply to Rejoinders and
seeks liberty of this Hon’ble Tribunal to file a detail/further
affidavit if so required during the pendency of the present

proceedings.

4.  That by way of the aforesaid Rejoinders and affidavits, the
Applicant is interalia alleging as under:

a) The various records produced in the proceeding including
the report of the Goa State Pollution Control Board dated
21.01.2020 show serious contradiction and discrepancies
in relation to the beneficiation activities proposed.

b) The State Government in reference to ban imposed on
mining by the Hon’ble Supreme Court from 15.03.2018,
cannot grant permit for a beneficiation plant outside of a
mining lease for mining operations, as beneficiation of
ores is part and parcel of mining operations and can only
be conducted on a valid lease.

¢) In 2012, plant Il and IV were replaced with two brand new
plants called IIA and IVA and there is no consent to
establish order issued by GSPCB for these two plants in
the record of GSPCB files. These two brand new plants
were simply granted consent to operate by GSPCB without
any consent to establish.

d) GSPBC has not filed any affidavit afﬁrming that the plants
1IA and IVA were constructed before the EIA Notification

2006 came into operation nor MOEF&CC in its affidavit

makes any comment on these plants.
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e] That Respondent No. 4 has blatantly lied on oath that the

beneficiation plants were in operation since 1979 prior to

EIA Notification 2006 and that Plant IIA and IVA are

brand new plants erected in 2012.

5. That in the facts of the case, the beneficiation plants (I, II,

IlIA, 1V) belonging to the M/s SESA Goa Ltd (Now M/s Vedanta

Ltdjwere located within Codli mine in survey no.24/1,54 and 46

of Codli village, Goa. The beneficiation plant I [Export Oriented

Unit (EOU)] and IIIA are located in survey no.54 of Codli village.

The beneficiation plant II and IV are located in the survey

no.24/1 of Codli village. As per the Consent to Operate order

dated 05.10.2006 issued by the Answering Board to M/s Sesa

Goa Ltd for the operation of iron ore Beneficiation plant located

at survey no. 24, 54/1 & 46 , Codli, Kirlapale - Dhabal,

Sanguem, Goa, the production limits were as below:

Sr.No. | Products Qty
1 [ron ore fines and 25lakh
lumps (Plant I) Tons/Annum

2 Iron ore fines and 25lakh

i lumps (Plant II) Tons/Annum
3 [ron ore fines and 25lakh

‘ lumps Plant III A Tons/Annum
4 Iron ore fines and 16lakh

; lumps (Plant IV) Tons/Annum

I

A copy of the renewed Consent to Operate order dated

05.10.2006 issued by the Answering Board is annexed herewith

as ANNEXURE R 2/1.
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6. That as stated above the total capacity of the Beneficiation
plant II and IV was 41Lakhs Tons/Annum (4.1IMMTPA) in the
year 2006. The beneficiation process of plant II and IV involved
feeding, crushing, washing, screening as per size, fines
separation, thickener and tailing management. The tailings

generated were disposed within the mining pit.

7. That Subsequently M/s SESA Goa Ltd obtained
Environmental Clearance (EC) for expansion from MoEF & CC of
Plant III (same as plant IIIA) from 1.2MMTPA to SMMTPA in
2008 as per the EIA Notification 2006. The MoEF&CC issued EC
to M/s SESA Goa Ltd vide Order dated 20.12.2008. Accordingly,
the unit obtained Consent to Establish dated 21.03.2009 from
Answering Board for expansion of Ore Beneficiation Plant no. III
from 1.2 MTA to 5 MTA and subsequently obtained Consent to
Operate dated 07.08.2020 for expansion of Beneficiation Plant
IIIB at Codli Mine form 1.2 MTPA to 5 MTPA. The expansion was

in respect of Beneficiation Plant located in survey no.24/1 Codli

village.

A Copy of environmental clearance granted by MoEF&CC dated
29.12.2008 and Consent to Establish dated 21.03.2009,
Consent to Operate order dated 07.08.2009 issued by Answering

Board are annexed herewith as ANNEXURE R2/2 colly.

8. Thereafter M/s SESA Goa Ltd, in the year 2010, applied
for the Consent to Establish of Dry Screening Plant IIIC within

the survey number 24/1, Codli village (Adjacent to Plant 1IB).

The Answering Board vide consent dated 07.07.2010 issued

Consent to Establish the dry screening plant within the survey
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number 24/1Codli village for installation of dry screening plant

for 4. 2MTPA. Subsequently, the Consent to Operate was issued

- to Dry screening Plant IIIC vide order dated 18.03.2011 valid till
Vp/, “" 01.03.2013

A Copy of Consent to Establish order dated 07.07.2010 and
Consent to Operate order dated 18.03.2011 issued by Answering
Boardis annexed herewith as ANNEXURE R2/3 colly.

9. That M/s Sesa Goa on 31.08.2010 submitted an
application for renewal of the Consent to Operate for the
beneficiations plant (Plant I, II, IlIB & IV). Thereafter, the Board,
vide order dated 10.02.2011 granted Consent to Operate in
had respect of Iron Ore Beneficiation Plant (I, II, IIIB & V) at Codli
Mine, Survey no. 24, 24/1, 54/1, 46, Codli, Kirlapal Village for

the following productions which was valid till 09.09.2012.

| Sr.No. Products Qty

1 [ron ore fines and lumps | 2.0Million

' (Plant I) T/Annum

2 Iron ore fines and lumps | 2.0Million

(Plant II) T/annum

3 [ron ore fines and lumps | 5.0Million

o (Plant III B) T/annum
- Iron ore fines and lumps | 1.6Million

(Plant IV) T/annum

A Copy of Consent dated 10.02.2011 issued by Answering

Boardis annexed herewith as ANNEXURE R2/4.

10. That the Answering Board officials conducted a site
inspection on 21.05.2012 with regards to the complaint from

one Mr. Ramesh Gawas regarding pollution of river Khandepar
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and Opa due to mining activities. The Board officials had also
inspected the mining lease of M/s Vedanta Ltd (Respondent no.
4) with regards to the said complaint. The complaint was
Q/" " regarding the river pollution and not regarding the operation of

,V-/ “,  _beneficiation plants. The inspection report as conducted stated

2N

that there are total S beneficiation plants installed within the
mining boundary out of which there are two of 250 MTH
capacity and two of 600 MTH capacities and one is dismantled.
It was also further noted that the construction of two more
plants each of 250 MTH is under progress and as soon as the
installation of these plants is complete the existing two plants
having 250 MTH capacities will be dismantled. The copy of the
report dated 21.05.2012 is annexed as Annexure A with

Additional Rejoinder dated 03.09.2020, filed by the Applicant.

11. It is submitted that the beneficiation Plant II and IV were
shifted approx 500-600 meters distance within the same survey
no. 24/1 Codl village in the year 2012. Subsequently all the
mining operations were stopped in October 2012 due to the
order of the Hon’ble Supreme Court passed in writ petition
> No.435/2012 filed by the Goa Foundation. In the year 2015,
after the lifting of ban by Hon'ble Supreme Court, the Unit M/s
Sesa Goa Ltd (M/s Vedanta Ltd) on 22/06/2015 applied for
Consent to Operate in respect of their mining lease operations at
Codli Mine and operations of Beneficiation plant. Based on the
applications, inspections were conducted by the Answering
Board and a combined Consent to Operate order including
Consent for mining operations and beneficiation operations were
issued to M/s Vedanta Ltd vide Consent order dated

01.09.2015. The same was valid upto 31.08.2017.
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The consent order was issued for the following productions:

Sr.No. | Products Qty
1 Iron Ore 3.155Million
Tons/Annum
2 Beneficiation of Iron ore fines and
lumps (Plant I)
3 Beneficiation of Iron ore fines and
lumps (Plant I1A) 3.155MT/Annum
4 Beneficiation of Iron ore fines and

lumps (Plant IIIB)

5. Beneficiation of Iron ore fines and
lumps (Plant IVA)
6 Dry Screening Plant (3C)

Thereafter, an amendment order to the aforesaid Consent

to Operate was issued vide letter dated 09.12.2016 with the

Iron ore fines and
lumps (Plant I)

Beneficiation of
Iron ore fines and
lumps

(Plant IIA)

Beneficiation of
Iron ore fines and
lumps

(Plant IIIB)

Beneficiation of
Iron ore fines and

ii.

iii.

following limits:

Sr. Products Qty

No.

1 Iron Ore 3.155Million Tons/Annum

2 Beneficiation of i. 3.155MT/Annum from

TCno.70/1952,126/1953,69/1951
0.4MT/annum from TC
no.14/1958

E auctioned iron ore.
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lumps

(Plant IVA)

6 Dry Screening
Plant (IIIC)

A ;
" o A Copy of Consent order dated 01.09.2015 and

Amendment order dated 09.12.2016 issued by Answering Board

are annexed herewith as ANNEXURE R2/5 colly.

12. It is submitted that the Beneficiation Plant Il and IV were
shifted approx 500-600meters distance within the Codli mine in
the same survey no. 24/1 Codli village in 2012. The
Beneficiation plant II and IV were renamed IIA and IVA
respectively after shifting within the same survey number 24/1
of Codli village. As per the records, the production capacity
remained the same of both the plants and had not expanded the
consented capacity issued by the Answering board vide consent
dated 10.02.2011. The quantity of the iron ore beneficiations as
per the consent to operate dated 19.08.2015 and amendment
dated 09.12.2016 was 3.555 MT/Annum which was below the
actual capacity of plant which is 14.8 MMTPA. A copy of Google
image of the location of the Beneficiation Plants in the year 2007

and 2019 are annexed herewith as ANNEXURE R2/6.

13. That in reference to the contention that the plant Il and IV
were replaced with two brand new plants called IIA and IVA and
that there is no Consent to Establish order issued by Answering
Board for these two plants and that these were constructed after
the EIA Notification 2006, it is submitted that the Beneficiation

Plant Il and IV were shifted approx 500-600 meters distance
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within the same survey no.24/1 Codli village in the year 2012 by
M/s. Vedanta Limited as previous installed area was utilised for
the mining operations. Therefore, the Plants [IA and IVA are the
same plants Il and IV for which Consent to Establish was issued
by the Answering Board prior to 2006. The Beneficiation plant II
and IV were renamed IIA and IVA respectively after shifting
within the same survey number 24/1 of Codli village. As per the
records, the production capacity remained the same of both the
plants and had not expanded the consented capacity issued by
the Answering Board vide consent dated 10.02.2011. Further it
is submitted that the plants IIA and IVA (earlier I and IV) were
constructed much prior to the enforcement of the EIA
Notification 2006. As per the records available the beneficiation
plant II and IV were established in 1979 and as per the
regularization of old cases the unit had applied for the consent
to operate on 11.01.1996. The Consent to expansion was issued
by the Answering board for the plant II and IV for magnetic
concentrator vide order dated 11.121997. Subsequently the first
combined renewal of consent to operate for the Beneficiation
Plant II and IV and mining leases was issued on 17.05.1999,

A copy of the Application dated 11.01.1996 is annexed herewith
as ANNEXURE R2/7.

A copy of the Consent to expansion dated 11.12.1997 and

consent to operate dated 17.05.1999 are annexed herewith as

ANNEXURE R2/8 colly.

14. That M/s Vedanta Ltd, Respondent No. 4 herein, on
20.06.2017 submitted an application for the renewal of the
consent for the operation of mine and operation of Beneficiation

plant I, IIA, IlIB, IVA and HIC. The Answering Board granted
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common consent dated 01.09.2017 for same quantity which was

granted in 2015 to Respondent No. 4 as under:

Sr. Products Qty
No.

Iron Ore 3.155Million Tons/Annum

Beneficiation of Ironore | i. 3.155MT/Annum from

fines and lumps (Plant TCno.70/1952,126/1953,
I) 69/1951

ii. 0.4MT/annum from TC
Beneficiation of Iron ore no.14/1958
fines and lumps iii. E auctioned iron ore.
(Plant 1IA)

Beneficiation of Iron ore
fines and lumps
(Plant I1IB)

Beneficiation of Iron ore
fines and lumps
(Plant IVA)

Dry Screening Plant
(I1IC)

A Copy of consent dated 01.09.2017 issued by Answering

Boardis annexed herewith as ANNEXURE R2/9.

15. It is submitted that the Answering Board while issuing
renewal of Consent to Operate dated 19.09.2019 to Respondent
No. 4 for beneficiation process, imposed a condition no.6 (vi)
that the consent is granted without any prejudice to any of the
permission required under any law, by law and regulations in
force. Further, the Consent granted by the Answering Board was
initially valid till 10.09.2024, subsequently which was reduced
to 10.09.2021 vide corrigendum dated 20.09.2019, i.e. valid only
for 2 years. The Answering Board has also issued an
Amendment dated 12.03.2020. The Respondent No. 4 had

applied for consent capacity of 2.1 MMTPA considering the fact




355

that the said plant can be utilized by self and other firms for
processing of e-auctioned ore auctioned by the Government.
Also, the condition no. 6 (xvii) was imposed by the Answering
Board “if the beneficiation plant is utilized by other ore handlers,
then it should obtain permission from Directorate of Mines and
Geology (DMG).

A copy of renewed Consent to Operate order dated 19.09.2019,
Corrigendum order dated 20.09.2019 and Amendment dated
12.03.2020 issued by the Answering Board is annexed with as

Annexure R 2/10 colly.

16. That the production or beneficiation capacity granted by
the Answering Board to Respondent No. 4 was 2.1 MTPA in 2019
which was only for the processing of government e-auctioned
ore. The Respondent no. 4 had obtained permission from the
Department of Mines and Geology vide order dated 10.09.2019
for operation of beneficiation plant in survey no. 24/1 village
Codli, Dharbandora for two years for processing of government
e-auctioned ore. The capacity granted by the Answering Board
on 19.09.2019 vide Consent to Operate order is below the
capacity of the Plant Il and IV as issued in the year 2006. As per
the previous Consent to Operate order dated 05.10.2006, the
capacity of the Plant II and IV was 41 Lakhs Tons/Annum (4.1
MTPA) and was located within the same survey no. 24/1 of Codi

village.

A copy of the permission obtained by the Respondent no. 4 from
the Department of Mines & Geology dated 10.09.2019 is

annexed herewith as ANNEXURE R2/11.
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17. It is submitted that as per the judgment dated 07.02.2018
in Goa Foundation v/s Sesa Sterlite Ltd. passed by the Hon'ble
Supreme Court, all the mining operations were stopped in
March 2018. Thereafter, Respondent No. 4 submitted
application for obtaining Consent to Operate the Beneficiation
Plant on 11.09.2019. The Respondent No. 4 had submitted
application for beneficiations of Government E-auctioned iron
ore gty of 2.1MT. The Respondent No. 4 obtained permission
from the Department of Mines and Geology vide order dated
10.09.2019 for operation of beneficiation plant in survey
no.24/ lvillage Codli, Dharbandora for two years. Accordingly,
the Answering Board had granted renewal of consent to operate
dated 19.09.2019 for the beneficiation of e-auctioned iron ore to
Respondent No. 4. Subsequently corrigendum dated 20.9.2019

and amendment dated 12.03.2020 has been issued to the unit.

18. That in the light of submissions made hereinabove, it is
submitted that the contention of the Applicant made in the
Rejoinders that the Plants IIA and IVA are brand new plants and

that they were not in existence prior to EIA notification 2006 is

false and denied.

19. That the annexures to the present affidavit are true copies

of their respective originals.
DEPONENT
Member Secretary
Goa State Pollution Control de‘
VERIFICATON:

T
Verified in ?Mgpon this /4 day of October 2020 that the

contents of the above affidavit are true and correct to the best of
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my knowledge and belief and as per the records maintained by
GSPCB. No part of it is false and nothing material has been

g

concealed therefrom.

(,/&) o DEPONENT
' PLACE: Pmﬂjl' Member Secretary

Goa State Pollution Control Board
DATED: 'i{.10: 2029 :

DA Shenuda  ponteiis
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Advocate High Court
& Notary
Navelkar Trade Centre

CI8-3, 2nd Fioor, M G Road,
Panjm-Goa. Ph.: 2422113
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ot COA STATE POLLU'! ION (‘()N 'ROL.BOARD

‘ Tt 5 wgeIYT e Hew 2358

Phone Nos. : 91-832 2438567, 2438528
2438563, 2438550
Fax No. : 832-2438528

No. 5/791/97-PCB/ £33

<o Dempo Towersy
EDC Plaza, Pq
Pana)i 403 001

oo Ui 6 swr
A1 74 Date:- S /10/06

RENEWAL OF CONSENT TO OPERATE UNDER SECTION 25

OF THE WATER (PREVENTION & CONTROL OF POLLUTION)

ACT, 1974, AS AMMENDED.

As per the provisions of the Water (Prevention & Control of Pollution)
Act, 1974, and the Rules and the Orders made thereunder,
“Renewal of Consent to Operatc” is hereby granted to:

M/s SESA GOA LTD.
(Beneficiation Plant at Codli)

: Hereinafter referred as “The Industry”
' To operate their Iron Ore Beneficiation Plant located at
Survey No. 24, 54/1, 46,
Kirlapale, Dabal,
- ~Sanguem-Goa

This renewed Consent to Operate is subjected to the following
terms and conditions:

I.  This renewed Consent to Operate is issued in supersession of the

earlier renewal of Consent to Operate issued vide letter No.
5/791/97-PCB/1887 dated 07/10/04 is valid upto 09/09/2008.

J 2. This.vsewed Consent is valid for the manufacture/production of:

]

Coddy

e ﬁem
TN

“Product

Maximum Quantity
| [ron ore fines & lumps (Plant I) 25 Lakh Tons/ Annum

Iron ore fines & lumps (Plant II) | 25 Lakh Tons/ Annum

Iron ore fines & lumps (Plant I11) |25 Lakh Tons/ Annum

Iron ore fines & lumps (Plant IV) | 16 Lakh Tons/ Annum

Sr. No.
o/ 1.

2

v

4.

da
\
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(ii)

(iii)

(iv)

(vi)

(vit)

shall not exceed 6900 K.L.D.

The daily quantity of domestic effiuent from the factory shall
not exceed NIL

Industrial Effluent Treatment and Disposal:

The trade effluent generated in form of slurry at the Hydro
Cyclones shall be released only in to the tailing pond duly
approved by the Indian Bureau of Mines as & part of Minmng,
plan.

The tailing pond shall be so maintained that it wiil net
overflow and if the applicant proposes to change the location
of the tailing pond the same shall be done after obtaining
approval of the Indian Bureau of Mines and the Board shall
be informed of the change

The water percolated from the tailing pond shall be analysed
at least, once a month for the following parameters and
results shall be submitted to the Board Office regularly.

pH Between 55&9.0 o —1‘
Suspended Solids~ —{"Notto-exceed— - | 100-mg/l N
fron Nottoexceed |3 mg/!] . L
Manganesc ___ [Nottoexceed _ [2mg/l |
Oil & Grease Not to exceed t0mg/l '

Other parameters should meet the standards specified in
Schedule 1 (Rule 3) of the Environment (Protection)Act
1986 for the relevant Industry

The industry shall at his own cost get the effluent samples
collected both before and after treatment and analyse, every
month the parameters indicated above from a laboratory
recognized by Ministry of Environment and Forest under the
Environment Protection Act, 1986 and rules there under and
results shall be submitted regularly to this Board

Domestic Effluent treatment and Disposal:- N.A.

The domestic waste water shall be treated in properly
designed septic tank and discharged on land for percolation
t.hroug,h soak pit of adequate size within the factory
premises.

TRUZ . -y

{. = 939

iy —The daly Guantity of industriai <ffluent from'the factory
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~° “The production process, quanuty and guality of the eftluent

or mode of disposal of the treated effluent shall not be
altered without the permission of the Board.

Adequate facilities shall be provided to the Board staff for
collection of the effluent samples.

An application in prescribed form along with the prescribed
fees for renewal of Consent, shall be submitted before the
expiry of validity of this renewed Consent. An application
for renewal of Consent submitted after expiry of the validity
shall accompany with penalty of 50% of the Consent fees in
addition to the prescribed consent fees.

Any up-set condition in any plant of the factory, which is
likely to result in increased effluent discharge and /or

violation of the standards

stipulated above shall

immediately reported to the Board office.

be

Reliable flow meter shall be installed to maintain record of
water consumption per day. The records so maintained shall
be made available to the Board officials whenever required.

A good house-keeping_ shall be maintaired within the factory__ .

premises. All pipes, valves and drains shall be maintained in
leakproof condition. Floor washings shall be maintained to
the effluent collection system only and shall not be allowed

to find way in open areas.

The Board shall be forthwith informed of any accident or
unforeseen event involving discharge of any poisonous,
noxious or polluting matter into a stream or well or on land
and the action initiated to curb the resulting pollution.

All the Solid wastes arising in the premises shall be properly
classified and disposed off to the satisfaction of the Board

by:

Landfill, incase of inert materials, care should be taken to
ensure that the material does not give rise to leachate which
may percolate into ground water or carried away with storm

run-off.

TRUE COF Y
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i)  Controlléd incineration wherever possible in case of
combustible organic matter.

iii) Composting in case of bio degradable material

iv) As per the Authorization issued by this Board in case of
Hazardous waste.

12. This Consent is granted without any prejudice to any othic
permission(s) required under any law, by-laws regulations in
force.

13.  The applicant shall comply with the provisions of the Water
(Prevention & Control of Pollution) Cess Act, 1977, as
ammended (to be referred as Cess Act ) and the Rules there
under. The applicant shall submit Water Consunption
statement every month so as to reach this Office on or before
the 5" of the succeeding month in the prescribed form and
pay the Cess as specified under Section 3 of the Cess Act.

14.  The Industry should submit an Environmental Statément
in‘Form V for the Financial Year April to March by 30"
September of the succeeding year.

bl R Ll - = ——— - - S8 rets b .

-~
l., s =

Member Secretary
For GOA STATE POLLUTION CONTROL BOARD

To,

M/s Sesa Goa Ltd.
Beneficiation Plant at Codli,
Sesa Ghor, 20 EDC Complex,
Patto, Panaji-Goa

Copy to:- Concerned file.
Guard file.

,TRUé%ﬁgﬁY
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ansion of Codli ' Iron. O:;e Mine: ﬂpfal ML ? mﬁ!};) fmm 4.0
g MTPA and Expansion of Or fene iciation Plant No.3 from 1.20
0 MTPA capacity, “at village Codli, in Sanguem Tafuk in South Goa

The undersigned is directed to refer to your, Ietter dated 29 Qg,,ﬁzoo 9:1 the bove
qlentaoned subject. The M:msfty of Environment and Forests has examineﬂ 8¢ al' plication.

_ _‘iD.,rem ing from
Iro QI'B Ine (ML

amated and for all practical
mmon q’f’ra”s“{ruciura No

;gwﬁé?;?ﬁy . K
rtically, The fota e&aga 299,55 ha, whict ch s

141 7253 ha will be uUnder mining during the plai ‘of 44,6569 ha will £
14.7C for_ mineral s‘torage. .‘IO_'§2 ha thl be used far infrastru
,,,, : lhng Pond 604860 ha; Bene Lclalion area 8.4 ‘
64675 ha The lease area tas un ula ating terrain having

at'pr%po dJ:are

MSL The total mineable reserve of the ores are- ‘of the mine.

of produchon will be ‘lo;yéai-é" “mining open ca mqu’ ‘S‘éd I:moﬁe
nve.t_ﬂmﬁ at a distance of about ‘?00 m from ihe leasé 'boundary. R% Ve forests are
focated near the lease. Bhagawan Mahaveer ’wua fifé sanctuary is located ‘at a distance of

3.0 km from the lease. Bondla wildlife sanctuary is located at a distance of 8.0 Km fromthe
- lease. Ultimate deoth of mining Will be at' -45 m above MSL. Graund water table is is at 28 m
SLMining will intersect water table m'-fufure“"ﬂ"aro “geologica) study has besn
¢onduycfed and the study indicates ihe follow}ng (i) the radius of influence dué to mine pit
-éwa ‘wuﬂ be 432 m frarn the céntre of the mine pif; (i :

Ul be 26.98 %, 2 Wi hmif? SafeTimit as per CGWS riorms, (ii)
er sample ana lysis ‘indicates no contamination. due o mining
activi ,y: it ) impact is ne ?:F;d on the sdrface W%ier body 1 rurrnmg close to the 4 ng
Peak water fe uiremen{ al the mine will be 44740 KLD (for mine and beneficiation plant),
AL it water Sources. Solid waste of

afauhd 65.0 MT will be aeneratéd. These will be used | for back- filling of the worked out pits.
s bidE

the g0

(5792

-~ b3 4 an

rrue Zopy

D:stt In Goa - reg. Environmental C{eamnce \o\/\
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p_glan for all ! the three "-,;;\ -y
P , W

iR .-e:_-.-._gi TR i J
idered in accordance with the prcv:saons of the EIA
% Environment t& Fo resxs vide 0. 1533 { (E), dated

" The pro;ect has peen consic
notlﬂcation issued. by the Ministry ©
Septembér 14,7

‘the mformauon submltted by you, 38 at Para 2 above and others the
tand: Fotests her® accords, envsronmental cléarance to the above
191;:ns of EIA nottﬁcatlon “dated. ember ¢ 14, 2008, subject to the

16*‘%9 Spedtflc and General conditions:

fal-order of thé Hon'ble Suprem me Court of
i of In:dta in Writ patition (Gwil) no.

rancesiinger the WdHe ';

sta "-'h"g:;;immg,q perations in the next |
chausted:pit shali ‘be. compiete_d $0 88
_&.{egetattdn are isible during the first |
"his pEoCess. will follow till the Iast pitis |
.pit sh@ii be completed before any

bemaqr two conseculive miperél__:_bggﬂng. l

V) Pr mary suwey of ""_ggland t’auna shall be 'c"a'med out and data shall be submitted. to |
the Mlms[ry within six. ‘months.
ion with the Chie! “Wild
fare s\art of. expansmn
yalyation ‘mechanism. |

ely allocated and

bhe, prepared in consuitatio
thm six months. ang be
-built monitoring and €
emauon of the same shall be separat

other activity:

Vi) 8 for: wddllfe shall
actmt‘y' The pié\ﬁ"é
Necessary fun

shall not be diverted for any

ve nmp!er‘\enled either by puting up pellehsahon

Zero wasle mining concept shall
0% low grade ores/fines 10 prospeclive: buyers.

Vi)
plant of dispose O
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Hydro-geolog:ca! s!ud of
1

X) Shelter . beh ie Wind Break of 30 m width and consisting’ of at least 5 fiers around
' lease faoir'lg the school 2 iagncuitural fields (tf any m the Vscmfty) shaff be ralsed

xi) A 50. barne" :'of no. mining zone. aii along both the s;de(s) facing the nallah (if any)
through ihe lease area ‘shall be demarcated and thick vegetation: of native
ised. Status of implementation shall be submitted to the Regional Office

&-of no mlnmg zone all along the sﬁde'facmg 1he the Karmone River

xii) of
¢ 3 agoated :and thick vegetation of nafive e_oies rais Status of
implementation ‘shall be submitted to ihe Regtonai Offi ce’ of the Mlms__ry on half
yearly ba,sis_ :
xiify  Ne 5€¢

)

land(if an )i _Y"_ | .De s| 0
chlonai offico of tho;Mm[stry w:thm $ix months Annual stalus ol‘ it nplementauon of
the plan and expendduro__thereon shall be reported lo the Reguonat Ofﬁce of the

Ministry from hme to fime.

xv)_ Mamtenance of w[lage road* through wh:ch transporlauon of ores are under‘taken

shall be carned out by 1he company regularly: atits: own expenses The roads shall

be black ’topped

xvi)  Rain water harvestmg shall ‘be undertaken to recharge the. ground waler ‘source. -
f

Staus- of implemer ation” shal! bé submitted to 1he Reguon

xvii)

9 _ "
texldo mamng or other suuable ‘material, and thick plantahons of nalwe trees gnd
shrubs shall be carried out at the dump ‘slopes: Dumps shall be protected by
retaining walls.

rRUE oY

the area shall _be reviewed annualiy In case adverse
i e stopped and |




Garland dram of appromatn sxze gradient, amﬂ lengm shai ba constructed for both

mine pit and for waste dump ‘and sump ca acity sh .'_cl.eslgned ‘keeping 50%
safety margin over and above peak sudde \fajl {based on 5&;‘19@53 dafa) and
maxamum dlscharge in fhe area. adjolmng the mine site. Sump ;,:apacny shall al;o
e adequate reténtion period to allow _proper settiing.of silt” matqul

3 _.be ccmslructad at the corners of.the gadand drams and de-

water in.the core zone shall.
 mining Activity.and. reg

be regu!arly momtored for.¢ontamjnation and

" maintained. The mefiitaring data shall
MUlIQt ularly. Further, gionitoring
1] dralqaga"in the: _,:re_r:ﬂom;o{' flow of

xix) Ground
yletio

0, CUNREARIRIE BTl o mhseed e e o
i) f shall be
L gals-god
ogjicable)
i) S5 ' ‘n§ Grmationato amd@st&te or
ivity-(as apphcabie) shall be gegularly condicted
i) "hall be done by gouenng the Jrucks wﬁh tarpau[m or other
sui_tabie ) 8 at.no spitage of ore / dust takes piace Transportatlan

_s,t_\j_all bed iring day time.
xxiv) @ccupah al he £ ""'fg}_y measures for the workers inclutiing identification of
wdrk rela d he th haza s, 4raining on malana eradication, 'HIV, and health effects
éral dust glo: shall be ny shail engage a

pahonai hea1tq,,Peﬂodl' oniloring
" expt e worlk oif be cpnducted and
records malmalned including -hgatth records of Ihe worqus Awareness programme
for workers on |mpact of mmtng on their: health and precauhonary measures ike
use ol pers_onal equ: \fs glc, s‘.all be car ed out penodacal[y Review of irnpact

, ' i ervai of five years of less) shall be

fra

xxv) Top soil / solid waste shall be slacked properly with proper slope and adequate

safeguards and shall be utilized for backfilling (wherever applicable) for reclamation

-and rehabilitation of mined out area. Top soil shall be separately stacked for
atilization later for reclamation and shall not be stacked along with aver burden.




xxvii)

xxviii)

i)

; -<Ground Wat

Xxxii)

XXXiii)

xxkiv)

XXXV.)

:ooa) | Waste water lg;m the Benef csatlon Plant

24k

cked at earmarked dump site(s) only and shall not be
height of the dump shall not exceed 30
of the dump shall not

: sq‘:lenhﬂcally

Slope of the mmmg bench and: ult:mate pit limit shall be as per the min’irig'_. séherf*ae
approved by Indian Bureau of Mines. - 2l :

Adequate p{antation s‘nall be ratsed in the ML area, haul roads, oB dump srles ‘etc.
Green belt development shall be carried out considering | CPCB guidelifies including
selection. “of plant species. and in consultation with the local DFO / Agriculture

Departm ent. Herbs and shrubs shall also- orm .a part of afforestation programme

basides trée plantation. The density of the frees shall not be less than 2500 p!ants
. The company shall involve local peOp!e with the help of self help group for
planMibnﬂ',-;_prq gramme. Details ‘of year wise. atforestation programme “including
rahablhtatton of ‘mined out area shall be. submrtted to the Reglonal Off ce of the

Ministry every year.

Regular . ‘monitoring of ground ‘water Jevel .and: quahty shall be carned Qut by
estabhshln R netw k. of-exlstmg wells and. constructing new pie gm‘epm_ qur_in_g
the mining ¢ pgraho jonitoring shall t four i g year = pre-
Monsoon (A{BQI-May) ‘monsoon (Augus’i ost-mongoon (Novi ) and winter
(January) and:the: data thus coliected shall be 'e‘gu[arly sent to MOEF, Central
“Aut sgional i '_usround Waterlaqam “

hall - egulariy tested fqr a[l.relevam
pa_rameters (especlall_y hegv‘y met: and records maintained. The resuits
-shall be regu!arl_y.-sub_r'nitted 1o ‘the Reglonal Oﬁ‘ ce of the Mlmsiry

‘Adequate air momtonng stations shall be msta!led in areas of human habntat:cms
nearthe mine : and the Benef ciation Plant and the resulls __amb:ent air. quahty shall
be maintained and regu!arly subm|tted fo the Reg:onai Offic ce of the Minlstry '

Electrical conductivity for talling concentrate shall be regularly fested and the results |
submrtted regularly to the Reglonal Office of the Mmistry

The waste water from the mine and the Beneﬂmahon plant shall be h‘eated lo
conform to the prescnbe standards. before discharging in to the natural stream. ‘The
dlscharged water from the Taﬂmg Dam (if any) shall be regularly monitored and
report submitted to the Ministry of Environment & Forests, Central Poﬂulion Control
Board and fhe State Potlution Controi Board. :

Vehscular emtssmns shali be kepl under control and regularly monitored. Vehicles

used for transponatron ‘of ores and cthers shall have valid permissions as
prescribed under Central Motor Vehicle Rules, 1989 and its ‘amendmenits.
Transportation of ore shall be done only durlng day time. The vehicles transporting

&
TRUE COPY




.-.p, rough wild lie

wioxvi) Priof permission from 4ne GCompetent Authority

o fiall be obtairied for extraction of
' ground water, {f any. T R

soocvil) Action plan with respect fo '%99‘@thiim_bfﬁaﬁﬁméﬁtéﬁand techrmengations made

+ duing public consiltation/hearing <hall be submitted to the Ministry-and 4ie State
Gout within six Mo nths. |

mine closure plan. alongawith details of Corpus Fund, sh_aiL_be subimitted to
sironment & Forests, 9 years in advance of final mine: closure for

ool Afinal mine €
g . e e M is';r_y,--t_:f Environm
R approvat o L

g, General cohditions

(ot veguiatly. Water

Ty pos

ablished in#he care zone as
iaring. Location of the
ical data, topographical
argets and frequency of

cen in-consulatian wilh the ‘State Pollution Gonteo!

A
%

S, 505, NG shouid be regularly submited
| office located ‘at Bangalate and the State
: {!uti_;m:-.f;.bﬁ‘tpgilﬁggrdj.Q:'_j’cg'i't']‘_;-:s]x-.mdmh_s. '

evels: belovi’ 85 dBA In the work

'ore sAgaged in operat ons of HEMM, ete. shall be provided with

_envifonfrient. Wor
ear plugs 1 Muffs.

properly g:_:g’;f_ij-_.éété'd'. treated sp'as 10 confom 1o the standards prescribed under GSR
422 (E) dated 19" May 1993 and 31" December, 1993 or s amende_d-{f_fom fime to

time. Oil and grease trap shall be instelled before discharge of workshop effluents.

(i) Industrial waste wateC (worksHop and wasfe water from the fmine). should be .

(vii) personnel working in dusty areas shall be provided with protective respiratory

devices and they shall also be imparted adequate training and information on safety
and health aspecls.
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de -for the housmg the labourers within the site with all
| for cooking, mobile toilets,
créche etc. The housing may

)

Bangal ggardmg date of fi nanc:al closures a approval of the project by
the concerned authOrmes and the date of start of land-.develdpment work.

(xij  The funds eammarked for environmental protectlan measures shall be kept in
separate -@ccount and shall not be dwerted for ofher purpose. Year wise
expenditure shall be reported to the Ministry and its Regional Office located at

Ay Bangalore.
(. ; (xii)  The project authorities shall inform to the Regional Office located at Bangalore

-negardmg date of fi nanclal closures and final approval of the project by the
concerned authont:es and the date of start of Iand deve!opmenl work _

(xiii)  The Regional Office of the Ministry located at Bangalore shall monitor compﬁance'

of the stipulated conditions. The. project authorities: Sha;l extend.full cwparquon to

Il X :“.’_9,'9“';. ”egxbnal Office by rnis‘hmg the requusute data /- lnfoﬁnéﬁon!
(LR
IR
.
(xvi) The pro;e;:t authcrmes shall advertise at I¢
&w_? cm:u!ated one of Whlch shaﬂ be in
! and , g copy.
shali be forwarded to the Regional Off ice of the Mmestry localed iR Bangalore
h -

5. The Mmlstry or -any other competent authority may aiten‘modlfy the above
condmons or stipulate any further condition in the interest of environment protectian.

8. - Concealing factual data or submission of false/fabricated data and faulure to comply
with any of the ¢onditions mentioned above may result in withdrawal of this clearance and
atfract action under the provisions of Envlronmant (Profecluon) Act, 1986.

> completion of the

it authorities sha[l inform to the Regional Office of the Ministry IOCated at



_under the proms:ons of the Water
1he Alr (Prevenﬂon & Control of Poliytion)
_986 znd the Pubhc .l.lablltty insurance Act,

Yaurs-fa'rihfuily..

AN . '
i i el - ® by (W Bharat Singh;
. . “Deputy Director

(W. Bhar‘ ts ngh) |
Deputy Director
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consENE'TO ESTABLISH (NOC;
‘ Order No. 5/791/97-PCB/ P& L ﬂﬂ /0309

Consent to Establish an industry / mine / beneficiation plant -
screening plant / loading facility/ / trade / activity under section 28
of the Water (Prevention and Control of Pollution) Act, 1974 wad -
section 21 (1) of the Air (Prevention and Control of Pollution) Act, .-

] Consent to Establish under section 25(1)2) of the Water (Prevenin
and Control of Pollution) Act, 1974 (Central Act 6 of 1974y o
under section 21 (1) of the Air (Prevention and Cantrot of Pollut
Act. 1981 (as amended upto 1987 (Central Act 14 of 1981) and
‘ules and orders made there under is hereby granted to:

M/s Sesa Goa Ltd.

i expansion of the Codltmme and .re beneficution phi

Lereinafter referred as “the applicant” authorizing hym © B
establish a unit / trade / activity at the below mentioned site:

Maindvolicho Sodo — T.C. no, 69/51 ( Survey nos. Parts of |

i 24/18. 50, 51, 47 to 49, 46, 54 and Road, Gurmel - 1.C. 70 ™
(survey nos. Parts of 24/1, 26, 29, 30, 54, 96) Gradia Sode - -

no. 126/53, (survey nos. Parts of 15, 24/1, 26, 97, 21,22, 23/i, S

. and 25) Village Cod}i, Sanguem Taluka.

L 2 This Consent to Establish is valid for the manufacture / producii.:
extraction installation / activity as mentioned below:

Sr.No. ! Description Quantity/month
L ' Expansion of Codli mine from . 4 to 7 million tonsan '-
2. ' Expansion of ore beneficiation plant - 'l 1.2 10 5 million s -
| 3 from :
! 2 The unit should set up air pollution control systenus, eiliv.
i ‘\({.,'5' sewage treatment systemys, sO as to meet the standards prescribz:!
t b Schedule 1 (Rule 3) of the Environment (Protection) Rules, 198G &
L}
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To,

the relevant industry as well as for other parameters should neei
standards prescribed under the Genera) standards of the said Rukes

The unit should obtain all permisstons approvals as required unde:
the prevalent Rules  Acts in force

This Consent to Establish for the beneficiation plant 1s vahid subios
1o the condition that approval from the High Powered Coordination
Committee is obtatned

The unit should obtain permission from the Forest Department Wiid
Life Board wherever applicable.

This Consent to Establish is valid upta commissioning of the abo
or three years which ever is earliet.

The applicant shall apply for Conscats to Operate of the Bour.
required under section 25(1) (b&e) of the Water (Prevention .
Control of Pollution) Act, 1974 and under section 21 of the
(Prevention and Control of Poliution} Act, 1981 in the prescnies
application form, 45 days before commissioning of the plant

The applicant shall comply with all the conditions and instricton
provided in the GENERAL CONDITIONS annexed herewith.

; :
Member Scc'rc'#m
For GOA STATE POLLUTION CONTROL BOA

Mis Sesa Goa Ltd.

(Codii

mines)

Sesa Ghor. 20 EDC Complex.
Patto, Panaji Goa.

c.C. to:

1 Concerned file 2. Guard file

Adoo :?r\\j’




GENERAL CONDITION FOR CONSENTTOESTABLISH 9 97

1. Trees shall be planted and maintained around the plant in an area atieast 4 times the built arew
of theindustry. Green beitdevelopment shall be started alongwith the construction activity.

2. The domestic waste water shall be treated in a properly designed septic tank and discharged on
land for percolation through soak pit of adequate size within the factory premises.

3, The applicant shall not change or alter the quantity, the rates of discharge, temperature and the:
mode of disposal of the effluent without previous written permission of the Board.

4. The applicantshall provide facilities for collection of samples to the Board staft.

5.The industry shall discharge the treated efﬂdents preferably on land for
irrigation/gardening/lawn within their own premises or re-use after suitable treatment.

: 6. Stack height for (a) Diesel generator set (s) shalt be as follows:

(a) Diesel Generator set(s) : The minimum height of the stack to be provided with each generatc:
shall be as per the formula H=h +&/’KVAwhere H=total height of the stack in metres, h=he:gh:
of the building in metres where the generator is installed and KVA = total generator capacity
pfthe setin KVA

The generator shall be installed in a closed area with a silencer and suitable noise absorption
system so as to comply with the ambient noise level standards as mentioned below.

The ambient noise level shall not exceed 75 dB(A) at a distance of &5 metres from the source.

7. The applicant shali provide ports in the chimney/ stack and facilities such as ladder, platform
etc. as per the directions of Poliution Control Board for monitoring the air emissions and the
same shall be open for the inspection and use by the Board's staff . The chimney /stack

% attached to various sources of emissions shall be designated by numbers such as S-1, S-2,
etc. and these shall be painted /displayed to facilitate identification.

8. Floor washings shall be admitted into the effluent collection system only and shaf! not be
allowed to find their way in storm water drains or open areas .The applicant shall maintain gonk

housekeeping both within the factory and in the premises. All pipes ,valves, sewers and drains
~ shallbeleak proof.

9 All solid waste arising in the premises shall be properly classified and disposed off to the
satisfaction ofthe Board by:

l) Land fillin case of inert material;
ii) Controlled incineration wherever possible in case of organic combustible material

iif) Vermiculture composting in case of bio-degradable, chemically active/azardous solid
waste; care should be taken to ensure tha't the material does not give rise to leachate which
may percolate into ground water or be carried away with storm run-off.

'T'r'u Ir= /"\f\f"\\/



.- 10. The industry shall implement the following Rules and Requialiors notified by the Minstiy ol
Environment and Forests. Govt of India 2 515

a) Hazardous Wastes (Managementand Handling) Rules, 1889:
b)Manufacture, Storage anc import of Hazardous Chemicals Rules, 1989

c)Rules for the Manufacture, Use Import and Storage of Hazardous Hhcru-
organismlGeneticaHy Engineered Organisms or Cell, 1989

11. There shall not be any perceptible odour outside the industrial premises.

12. All the Rules and Reguiations notified by the Minstry of avironment and Forests, Govt of
lndia in respect of noise poliution control measures shall be followed to avoid suizance o

public.

jved

13. The industry shall follow the Rules and Regulatiors noiified by the Ministry of Lav und
Justice. Govt of india regarding the Pubtic Liability Insurance Act, *991

14. The Industry shali report progress ol impiementation of the project to the Goa staie '
control Board regular'y every three months

15. The applicant shall Jbtain consent for trial proguction before the industry gozs il
production

16. The applicant snaft cotair conserts for operation regularly from Goa State ollut:e:
Board as required under section 25/26 of the Water (Prevention and controt of poflutior: :Act
1974 and under section 21/22 of the Arr {Prevention and Control of Poffution JAct *98* for
operation of the naustry before starting commercial proguction.

- 47. Notwithstanding anything contained n this conditional ietter of consent . the Boat . zieby
reserves its right and powers under sectuion27(2) of the water (Prevention and Corntrol of
Pollution ) Act 1974 and under section 21(4) of the Air (Prevention and Controf of F:liuticn)
act. 1981 to review any or all the conditions imposed hereby

18. Any change in the details made after the submission of the applicationfafter obta:r.rg e
Consent ta Estanlish shall be brought to the notce of the Board immediately

S’

19. This consent ta t:stablish is granted without any prejudice to any olner permyss.Cois,
required under ary laws, bye-laws and regulations in force.

20 The validity ot this Consent for Establishment is for 3 years from the date of issue of this
Order.

-

Member Secretar,

f or Goa State Poliution Contro! Boz!

‘ KU{?UV 1




'~ GOA STATE POLLUTION CONTROL BOARD -
| g oY WG FaE HED 95\
R Dempo Towers. 1st Flo

EDC Piagra. Patte.
Panaji 403 001, Goa.

Phone Nos, : 91-832 2438567, 2438528
2438563, 2438550
Fax No. . 832-2438528

i

wi By sl o
No. 5/ 791 /97-PCB/ 32 < a1 L Date: 3> /5 [09

CONSENT ORDER NO / WATER/ 2 w360 /2009

CONSENT TO OPERATE UNDER SECTION 25 OF THE WATER
UTION) ACT, 1974, AS

(PREVENTION & CONTROL OF POLL
AMMENDED.

As per the provisions of the Water (Prevention & Control of Pollution) Act, 1974, and
) the Rules and the Orders made thereunder,

¢Consent to Operate’ is hereby granted to:

M/s SESA GOA LTD.
(Beneficiation Plant 3B at Codli Mine)
(Expansion from 1.2 MTPA to 5 MTPA)

s Hereinafter referred as “The lndusu-y”"
To operate their Iron Ore Beneficiation Plant located at
Survey No. 24/1,
Codli mine, Kirlapale, Dabal,
Sanguem-Goa
This Consent to Operate is subjected to the following terms and conditions:
. 1. This Consent to Operate is valid upto 09/09/2010.

2. This Consent is valid for the manufacture/production of:

Sr. No. Product Maximum Quantity .
1 Iron ore fines & lumps 5 million tons/ annum |

3. (i)  The daily quantity of trade effluent from the plant shall not exceed
6000 K.L.D.

(i) The daily quantity of domestic effluent from the plant shall not
exceed NIL

N e

e

q



|
(i) Trade EffluentT reatment ang Disposal: C;l 95
The trade effluent generated in forru of sturry at the Hydro Cyclones

shall be released only in to the tailing pond duly approved by the Indian
Bureau of Mines as a part of Mining plan.

(iv) The tailing pond shall be so maintained that it will not overflow and if
the applicant proposes to change the location of the tailing pond the
same shall be done after obtaining approval of the Indian Bureau of
Mines and the Board shall be informed of the change

(v)  The water percolated from the tailing pond shall be analysed at least,
once a month for the following parameters and results shall be submitted

to the Board Office regularly. | L M
pH Between 5.5&9.90 e
Suspended Solids Not to exceed 100mg/t .
[ron Not to exceed it
Manganesc Not to exceed 2mg/l B

Oil & Grease Not to exceed 10mg/ _j

Other parameters should meet the standards specified in Schedule 1
(Rule 3) of the Environment (Protection) Act 1986 for the relevan?

Industry

(vi) The industry shall at his own cost get the effluent samples collected both
before and after treatment and analyse, every month the parameters
indicated above from a laboratory recognized by Ministry of
Environment and Forest under the Environment Protection Act, 1986
aB.nd rules there under and results shall be submitted regularly to this

oard.

(vii) Domestic Effluent treatment and Disposal:- N.A.
The domestic waste water shall be treated in properly designed seplic
tank and discharged on land for percolation through souk pit of adequuic
size within the factory premises.

T.he production process, quantity and quality of the effluent ot made of
:ihlspgizlr:f the treated effluent shall not be altered without the permission of
e

Adequate facilities shall be provided to the Board staff for callection o1 e
trade effluent samples.

An application in prescribed form along with the prescribed fees for renewal of
Consent, shall be submitted before the expiry of validity of this renewed
Cox_ls;nt. An application for renewal of Consent submitted after expiry of the
validity shall accompany with penalty of 50% of the Consent fees in addition to
the prescribed consent fees. RN

Membdr Secrefary
Goa State Polluﬁon?optrol Board
/

L

?

kTRUF:éCOP"{



’ 9'5 S "

y A good house-keeping shall be maintained within the factory premises. All
pipes, valves and drains shall be maintained in leakproof condition. Floor
washings shall be maintained to the effluent collection system only and shall

not be allowed to find way in open arcas.

8. The Board shall be forthwith informed of any accident or unforeseen event
involving discharge of any poisonous, noxious or polluting matter into a stream
or well or on land and the action initiated to curb the resulting pollution.

9.  All the Solid wastes arising in the premises shall be properly classified and
disposed off to the satisfaction of the Board by:

i) Landfill, incase of inert materials, care should be taken to ensure that the
material does not give rise to leachate which may percolate into ground
water or carried away with storm run-off.

ii)  Controlled incineration wherever possible in case of combustible
organic matter. )

iliy  Composting in case of bio degradable material

iv)  As per the Authorization issued by this Board in case of Hazardous
waste.

10. This Consent is granted without aﬁy prejudice to any. other permission(s)
required under any law, by-laws regulations in force.

11. The applicant shall comply with the provisions of the Water (Prevention &
Controt of Pollution) Cess Act, 1977, as ammended (to be referred as Cess Act)
and the Rules there under. The applicant shafl submit Water Consumption
statement every month so as to reach this Office on or before the 5% of the
succeeding month in the prescribed form and pay the Cess as specified under
Section 3 of the Cess Act.

12. The Industry should submit an Environmental Statewent in Form V for
the Financial Year April to March by 30" September of the succeeding

year.

- e
Mesmber Secretary
For GOA STATE POLLUTION CONTROL BOARD

To,
M/s Sesa Goz Ltd.
Sesa Ghor, 20 EDC Complerx,
Patto, Panaji-Goa
Copy to:- 1 Concerned File

2. Guard File



o GOASTATE POILUTION CONTROL BOARD
e g ggerr RO WS@

Phone Nos 91-832 2438567, 2438528 - QA Vo A - '_L‘er("r:pcl Tyr;\ THL b,
e | o I R Pl
2438563, 2438550 E‘_:D =i t.‘z:‘l -v‘_'- y
Fax No. : 832-2438528 T Pang 403 2G1, Guii.
Date: /% 109
No. 6/ 185 /97-PCB/ 3 i i 2 ate:-  #
) | 24

CONSENT ORDER NO: AIR/ 13~ = /2009

CONSENT TO OPERATE UNDER SECTION 21 OF THE AIR |
(PREVENTION & CONTROL OF POLLUTION)ACT, 1981 AS AMMENDED

As per the provisions of the Air (Prevention & Control of Pollution) AcL,. 1981, and
) the Rules and the Orders made there under for “Consent to Operate” is hereby
granted to

M/s SESA GOA LTD.
(Beneficiation Plant 3B at Codli Mine)
(Expansion from 1.2 MTPA to 5 MTPA)

Hereinafter referred as " The Industry”™
To operate their Beneficiation Plant 3B located at
Survey No., 2471,
Codli mine, Kirlapale, Dabal,
Sanguem-Goa
This Consent to operate their Beneficiation Plant 38 with two DG deis wanpn
) to the following terms and Conditions: -
.  This Consent to operate is valid upto 09/09/2010.
2. This Consent is valid for the manufacture/production cof:
_ SrNe T T Praduet Maximum Quantity
Aol fonoretines&lumps 3 mullion tons anoum
2 The applicant shall maintain and perate air pollution conirol system and ‘e
out the emission through a stack of 5 meters chove the grounc tor D Coset s
as tu achieve the level to the following standacds:
' St. i Name of "Noof [ Capacity S02 ' Particulate
i No. | Equipments/ ' Installation 'Kg/Hr : Matter
: nstallation - . mgNm3
A DG.Set 2 21000 KVA 45 75




.

lu.

lhe  applicant  shab observe e ouowing standards vl
DG.SesZI00KVA e e o e
[Sr.No. , Parameters 2 S —————— |

l. Nox (as NO2) | 710 ppmv (es 15%02)Dry basts i,

| ppmv .

2 ' NMHC(as C) 100 mg/Nm3 (at 15% O2)
3. Particulate Matter 75 mg/Nm3 (at 15 % 02) J:
L 4. CO 150 mg/Nm3 (at 15% 02) ___ _
S, | Sulphur Content in Fuel Less than 2% ;

The applicant shall observe the following fuel pattern:-

Sr. No. | Type of fuel :# " Quantity /hr .
L1 | H.S.D. for D.G. Set _. 1125 litres/ hr (each) N

The noise level shall meet the Ambient Air Quality Standards in respect t'?i.
noise as specified in the schedule under noise potlution (Reguiaiion & Control;
Rules 2000.

The Industry should carry out ambient air quality monitoring within the Uaat
area once in every month for Suspended Particulate Matter trom a laboratory
recognized by Ministry of Environment and Forest under the Environnient
Protection Act, 1986 and results shall be submitted regularly to this Board.

The industry should carry out emission monitoring from the stacks once n 3
months for Particulate Matter and Sulphur Dioxide from o laborutor)
recognized by Ministry of Environment and Forest under the Lnvironment
Protection Act, 1986 and the result shall be submitted to this Board.

An application for renewal of conscitt in the prescribed form shall be submitied
at least 30 days before the expiry of the current consent along with requisite
fecs. Application for renewal of consent submitted after the validity period

shall accompany a penalty of 30% of the consent fees.

[n case of any deviation Or alleration Wl 2ny process trom those submiticd
this Board, a fresh proposai should se submitted wel in advance sO a5 10 dasess
the adequacy of the conditions stipuiated in the consent order

[he lndustry shall turmish (o the viiting officer and - or Board any nformator.

regarding the construction, installation or operation of the establishment or of

Emission control system and such other particulars as may be pertinent _for
preventing and controlling poliution of air. T, w

;\'[e'n;bér Secrétiry

(;oa State Pollution {.’y‘:troi Board



The Industry should submit an Environmental Statement in Form V for

the Financial Yéar April to March by 30% September of the succeeding
year.

13.  This Consent is granted without any prejudice to any other permission(s)

required under any law, by-laws, rules in force.

Me b}r Secreta;y
For Goa State Pollution Control Board

To,

M/s Sesa Goa Ltd.

Sesa Ghor, 20 EDC Complex,
Patto, Panaji-Goa

Copy to : Concerned File
Guard File
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Dempo Towers,

g -0832'243356?, 2433528 - — EDC Pauo p‘aza‘
THEh. 3‘1438553. 2438550. st Panaji, Goa - 403 001.
Tel./Fax No. . 0832-2438528 B
Email - goapcb@yahoo.com """‘"". """.

goapch@rediffmail.com gy
website  : www.goaspcb.gov.in
o
CONSENT TO ESTABLISH (NOC)
Order No. 5 79] - 97-PC3iy o+ Date: 3 0% ]0

Consent to Establish a Dry Screening Plant under section 25(1) (a) of the
) Water (Prevention and Control of Pollution) Act, 1974 and under section
21 (1) of the Air (Prevention and Control of Pollution) Act, 1981,

l. Corsent to Establish under section 25(1 X&) of the Water (Prevention
and Control of Pollution) Act. 1974 (Central Act 6 of 1974) and  nder
section 21 (1) of the Air (Prevention and Control of Pollution; Aci.
1981 (as amended upto 1987 (Central Act 14 of 1981) and the rules and
orders made there under is hereby granted to:

M/s SESA GOA LTD.
(Dry Screening Plant at Codli Mines)

hercinafter referrea as “the appacant’, authonizing him  her  thens 1
establish a dry screening plant at the below mentioned SHy:

< Survey ng. 24/1,
Codli Village, Sanguem-Goa

[

This Consent o bstablish s valid for the manufaciure, praduction.
extraction/ installation/ servicing/ trade/ activity as mentioned below. ;

Desceription Capacity l
I | Instaliation of dry screening plant 4.2 MT annum -

3. The unit should set up air pollution control system/s, effluent. sewage
treatment system.s. so as to meet the standards prescribed in Scheduie |
(Rule 3) of the Fnvironment (Protection) Rules, 1986 for the relevant
industry as well as for other parameters should meet the standurds
prescribed under the General standards of the said Rujes.

TR U?C)PY
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I'he unit should obtamn all permissions  approvals ws reg tred s
the provalent Rules  Acts i foree.

I he wnit should obtain permiission from the Forese 1Yot o
Fite Board voaeres er applicable

Fhis Consent to Fatablish is valid upto commissioning « e i
or three vears which ever is earlier.

The applicant shall appls tor Consents to Operate of tie Boand .
required under section 25¢1) (b&c) of the Water (Prevention aed
Control ot Pollution) Act. 1974 and under secuon 2 of the A

(Prevention and Control of Pollation)y Act, 1981 0 the prosere

apphueation form. 45 day s betore commissioning ol the piant

Fhe applicant shall comply with all the conditions and o strecyg e
provided inthe GENERAT CONDETONS annexed hers with

! 4 v e
- e g W

‘:\‘.’\‘i_‘f>l' N s ...'-.\
i

For GOASTANTE POLLUTION CCN RO s 2]

Mis Sesa Gou Lad.

(Codli Group ol Mines)

Sesa Ghor, 200 0DC Comple.
Patto, Punaji Guog.

SATOH (03 . i

|

Concerned lile
Guard h'e

TRUE GUE
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GENERAL CONDITION FOR CONSENTTOESTABLISH 269
il * tleast 4 times the built
: shall be planted and maintained around the plantin an area atleast 4 imes the built area
Im iru?ustrgr.p Green belt development shall be started alongwith the construction activity.

2. The domestic waste water shall be treated in a properly desig ned septic tank'and discharged on
land for percolation through soak pit of adequate size within the factory premises.

3. The applicant shall not change or alter the quantity, the rates of discharge, temperature and the
mode of disposal of the effluent without previous written permission of the Board.

4.The applicant shall provide facilities for collection of samples to the Board staff.

5.The industry shall discharge the freated effluents pr_eferably on land for
imigation/gardening/tawn within their own premises or re-use after suitable treatment.

6. Stack heightfor (a) Diesel generator set (s) shall be as follows:

(a) Diese!l Generator set(s) : The minimum height of the stack to be provided with each generato:
shall be as per the formula H=h +¥KVAwhere H=total height of the stack in metres, h=height
of the building in metres where the generator is installed and KVA = total generator capacity
pfthe setin KVA

The generator shall be installed in a closed area with a silencer and suitable noise absorption
system so as to comply with the ambient noise leve! standards as mentioned below.

The ambient noise level shall notexceed 75 dB(A) at adistance of § metres from the source.

7. The applicant shall provide ports in the chimney/ stack and facilities such as ladder, platfori::
etc. as per the directions of Pollution Control Board for monitoring the air emissions and ths.
same shail be open for the inspection and use by the Board's staff . The chimney /stack

) attached to various sources of emissions shall be designated by numbers such as S-1, S-2,
etc. and these shall be painted /displayed to facilitate identification.

8. Floor washings shall be admitted into the effluent collection system only and shall not be
aflowed to find their way in storm water drains or open areas . The applicant shall maintain gooc:

housekeeping both within the factory and in the premises. All pipes ,valves, sewers and drairc
- shall be leak proof,

9 All solid waste arising in the premises shall be properly classified and disposed off to th
satisfaction of the Board by: P e

I) Landfillin case ofinert material;

g i) Controlled incineration wherever possible in case of organic combustible material:
/f"‘

=
-ﬂ:.’ i) Vermiculture composting in case of bio-degradable, chemically active/hazardous soli¢

\ waste; care shguid be taken to ensure tha't the material does not give rise to leachate whict;
may percolate into ground water or be carried away with storm run-off.

TRUEGgpy
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0. The industry shall implement the following Rules and Regulations notified by the Menisrr;:'of ¢
@® cnvionmentand Forests. Gavt of India

’ .
a) Hazardous Wastes (Management and Handling) Rules, 1989,
b) Manufacture, Storage and import of Hazardous Chemicals Rules, 1989

c)Rules for the Manufacture, Use. Import and Storage of Hazardous

R ot oY
organism/Genetically Engineered Organisms or Cell. 1989

11 There shall not be any perceptible odour outside the industrial premises

12. All the Rules and Regulations notified by the Ministry of Environment and Forests. Govt. of
India In respect of noise poilution control measures shall be foliowed to avoid nuisarce fo
public

13. The industry shall follow the Rules and Regulations notitied by the Ministry of * av apy
Justice Gowvt of India regarding the Public Liability Insurance Act, 1991

14. The Industry shall repert progress on implementation of the project to the Goa state Potlution
control Board regularly every three months

15-—~he applicant shall obtain consent for trial production before the industry goes into !ial
production

16. The applicant shall obta'n consents for cperation reguiarly from Goa State Pollutior Cantrol
Board as required under section 25/26 of the Water

{(Prevention and control of pollution)Act
1974 and under section 21/22 of the Air (Preventicn and Contro! of Poliution JAct * 88" ip:
operation of the industry before starting commercial production

_)1 7. Notwithstanding anytrung contained in this conditional letter of consent , the Boarg he

reserves its right anoc powers under sectuion27(2) of the water (Prevention and Controf of
Pollution ) Act 1974 and under section 21(4) of the Air (

Prevention and Contro! of Pollution)
act 1981 tnreview any or all the conditions imposed hereby.

reby

18. Any change in the datails made after th

e submission of the application/after obtaining the
Consent to Estabiish snall be brought to the notice of the Board immediately
N

19 This consem t1c *stabiish is granted without any prejudice to any other penmssion(s)
required under any laws, bye-laws and regulations

inforce
20 The vaidity =f vy

Consenl for Establishment is for 3 years from the date of issL¢ ¢f this
Order



" GOA STA'TE POLLUTION CONTRUL BOARD

. : : : Dempo Towers, 1s! Fiour,
Phone Nos. © 91-832-2438567, 2438528 LOA . T
2438563 2438550. E?‘?H‘pd;[g_::’;ﬁl:;};ﬂ]
Tel / Fax No 0832-2438528 Fanai, Loa 445 .0
Email . goapcb@rediffmail. com m
gy ,
No.6/23e4q/11-PCB/ €332 Date:- ¢ /03/1)
Y CONSENT ORDER NO: AIR/ .« w4 _ /2011

“© CONSENT TO OPERATE UNDER SECTION 21 OF THE AIR
{ (PREVENTION & CONTROL OF POLLUTION)ACT, 1981 AS AMMENDED

) As per the provisions of the Air (Prevention & Control of Pollution) Act. 1981, iy
the Rules and the Orders made there under for “Consent to Operate™ is hereby
granted to

M/s SESA GOA LTD.
[Dry Screening Plant 3C at Codli Mine|

(Hereinafter referred as “The Industry™)
To operate their Dry Screening Plant 3C located at:-
Codli mine, Survey no. 24/1,
Codli, Sanguem-Goa

)
L ‘ This Consent to operate their Dry Screening Plant 3C, subject to the following
terms and Conditions: -

) L. This Consent to operate is valid upto 1/03/2013.

2. This consent is valid for the operation of:

SeNo.l _ __ Deseription T Capacity
L. _l. _  Dry Screening Plant 3C 3 4.2 MT/ annum

Ry e — - —— — — — e

3. The noise level shall meet the Ambient Air Quality Standards in respect of
- noise as specified in the schedule under noise pollution (Regulation & Controi)
¢ Rules 2000.

4. The Industry should carry out ambient air quality monitoring as per Schedule
VIl (table given below) from a laboratory recognized by Ministry of
Environment and Forest under the Environment Protection Act, 1986 and
results shall be submitted regular!y to this Board.

AP,

TRUE COPY
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Sr. | Pollutant Time weighted C()ﬁécmr—atiun‘.m 'ﬁ:@—brfn}' A X .
no. | e rlndustria!, residential, Ecologiceily Sensiu:
[ rural & other area area  (notified by
! eeveen . __ . Central Government)
M- :Héa-i;ﬁu;—[-)i&idc - " Annual* 50 | 20,
(SO, pg/m’ . 24hours*t . S
2 Nitrogen Dio;cide . Annual* 20 i ;3
: 0
e ((NOg) pgm® 24hourset . 8 | 80
|l.3 Particulate Matter | Annual* 1 60 f ‘60
: ' (size less than |Qum) or . 24 hours ** 100 100
| PMy pg/m’ A WU
4" [ Paniculate Matter Annual* | 40 | 40
(size less than 2.50um) or |l 24 hours ** J 60 60
| PMaspg/m’ SOOI N R I S o
5 | Ozone (03) T8 hows*s 100 0
| ! . 180 | 180
—lpgm 1 hour Lo 180
) 6 ead (Pb) Annual* 0.50 | 0.50
L jym | 24 hours ** 10 19
7~ | Carbon Monoxide (CO) ' 8 hours** 02 QZ‘.
N N | S N ) ST
8 ' Ammonia (NH;) " Annual* | 100 100
= ¢ | ’r ‘ 00 r 400
—fpgm’ 24 hours** o DK 400
"9 | Benzene (Collg) " Annual® _: 05 05
v‘_,_i.t_tg/mj R R | L N
o ! Benzo(a)pyrene (BaP) -  Annual* ‘ 01 J 0t
¢ ! | particulate phase only, } !
£ e S T s e Bl
1T T Arsenic (As), " Annual* 06 06
' st ng/m3_ e P —— PR .
127 [ Nickel (Ni) ' Annaal® _'» 20 1 3
ng/ m3 ] e

Annual arithmetic mean of minimum 104 measurements in a year at a particular site
taken twice 2 week 24 hourly at uniform intervals.

24 howly or 08 hourly

complied with 98% of the time

or 01 hourly monitored values, as applicable, shall be

in a year. 2% of the time, they may exceed the

limits but not on two consecutive-days of monitoring

at least 30 days before the expiry

An application for renewal of consent in the prescribed form shall be submitte

of the current consent along with requisite fees.

Application for renewal of consent submitted after the validity period shall

accompany a penalty of 50% of the consent

In case of any deviation or alteration in
Board, a fresh proposal should be sy
adequacy of the conditions stipulated

fees.

any process from those submitted in this
bmitted well in advance s0 as to assess the
in the consent order. o

fonsd

Merhber Secr

e

- s

\tgx:-‘_.
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7 The Industry shall turnish to the visiting officer and / or Board any information
regarding the construction, insfallation or operation of the establishment or of”
Emission control system and such other particulars as may be pertinent for «
preventing and controlling poliution of air.

8 The Industry should submit an Environmental Statement in Form V for the
Financia! Year April to March by 30" September of the succeeding yvear '

9. This Consent is granted without any prejudice to any other permission(s)
required under any law, by-laws, rules in force.

>

~ Mem iper‘Sed(gtary
For Goa State Pq:ljﬁon Control Board

To,

 MJs Sesa Goa Ltd.
Sesa Ghor, 20 EDC Complex,
Patto, Panaji-Goa

Copy to : Concerned File
Guard File

TRUE COPY
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Phone Nos. : 91-832-2438567, 2438528 Dempo To\

Tel / Fax No. | 0832-2438528

Email

EDC Patto)

2438563, 2438550. : .
Panaji, Goa\

. goapcb@rediffmail.com ‘:"’W:
N | /4

RENEWAL OF CONSENT TO OPERATE UNDER SECTION 25 OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT,1974. AS AMMENDED.

As per the provisions of the Water (Prevention & Control of Pollution) Act, 1974, and the
Rules and the Orders made thereunder,
“Renewal of Consent to Operate” is hereby granted to:

M/s SESA GOA LTD.
(Beneficiation Plants (1, I1, 3B & V) at Codli Mine)

Hereinafter referred as “The Industry”
To operate their Iron Ore Beneficiation Plant located at
Survey No. 24, 24/1, 54/1, 46,
Codli mine, Kirlapale, Dabal,
Sanguem-Goa

This renewed Consent to Operate is subjected to the following terms and conditions:
L. This renewed Consent to Operate is issued in supersession of the earlier rencwal

Consent to Operate issued vide letter No 5/791/97-PCB/3883 dated 10/09/08 and No
5/791/97-PCB/3209 dated 7/08/09 is valid upto 09/09/2012.

2 This renewed Consent is valid for the activity of:
r&__g:_r}_n_ o Description T Maximum Qban&
rf_l. | Beneficiation of iron ore fines & lumps (Plant M ___2MT/annum
Fg. Bcneﬁmahon of iron ore fines & lumps (Plant IT) i 2 MT/ annum
3 Bcncﬁcxatlon of iron ore fmc_s & ¢ hunps (Plant 3 B; | . .3 MT/ annum

B__" __ I Beneficiation of iron ore fines & lumps (Plant IV) i 1eMT ;;;-__n;-‘:-f,

3. (1) The daily quantity of trade effluent from the factory shall not exceed
9000 K.L.D.

(if)  The daily quantity of domestic effluent from the factory shall not exceed NIL

(iii)  Trade Effluent Treatment and Disposai:

The trade effluent generated in form of slurry at the Hydro Cyclones shall be
released only in to the tailing pond duly approved by the Indian Burcay of
Mines as a part of Mining plan.

il



(iv)  The tailing pond shall be so maintained that it will not overflosw and if the
applicant proposes to change the location of the tailing pond the same shal b

done after obtaining approval of the [ndian Bureau of Mines and the Bozrd
shall be informed of the change.

(v)  The water percolated from the tailing pond shall be analysed at least, coce
month for the following parameters and results shall be submitted to the Board

Office reguiarly
P~ T T een . T33ESG
Suspended Solids ' Not to exceed 1100 mg/1 o 1
. Iron B Not 10 exceed 3mg/l __:11
Manganese Not to exceed dmg/t |
Oil & Grease | Not to exceed 110 mg/)

Other parameters should be meet the standards ::;eci}-'féd“;;w"5"::!:.1;}?:;!;' !
(Rule 3) of the Environment {(Protection) Act 1986 for the relevant Indiirs

(vi)  The industry shall at his own cost get the samples of water discharged from
the mining lease area collected and analyse, every month the parameters
indicated above from a laboratory recognized by Ministry of Environment and
Forest under the Environment Protection Act, 1986 and rules there under ard
results shall be submitted regularly to this Board.

The production process, quantity and quality of the efflueat or mode af disposal ¢ the
treated effluent shall not be altered without the permission of the Board.

An application in prescribed form along with the prescribed fees for renewal of
Consent, shall be submitted before the expiry of validity of this renewed Consent. An
application for renewal of Consent submitted after expiry of the validity shall
accompany with penalty of 50% of the Consent fees in addition to the prescribed
consert fees.

Any up-set condition in any plant of the factory which is likely to result n increased
effluent discharge and /or violation of the standards stipulated above <hai] be
immediately reported to the Board office

Reliable flow meter shall be installed to maintain record of water consumpon e,
day. The records so maintained shall be made available to the Board ofticialy
whenever required.

Adequate facilities shal] be provided to the Board staff for collection of the effluant
samples. ‘n

oS ,--_;...;. - — ""'“3‘;"'
Meniber Secrétary
Goa State Pollutfon Control Boarg
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9. All the Solid wastes arising in the premises shall be properly classified and disposed
off to the satisfaction of the Board by:
1) Landfill, incase of inert materials, care should be taken (o ensure that tht

material does not give rise to leachate which may percoiate into ground water
or carried away with storm run-off.

i) Controlled incineration wherever possible in case of combustible organic
matter.

i)  Composting in case of bio degradable material

iv)  As per the Authorization issued by this Board in case of Hazardous waste.

10. A good house-keeping shall be maintained within the premises. All pipes, valves and
drains shall be maintained in leakproof condition. Floor washings shall be maintained
to the effluent collection system only and shall not be allowed to find way in apen
areas.

1. The Board shail be forthwith informed of any accident or unforeseen everit involving
discharge of any poisonous, noxious or polluting matter intc & stream or weli or o
land and the action injtiated to curb the resulting pollution.

12. The applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Cess Act, 1977 , as amended (to be referred as Cess Act ) and the Rules

there under:

The applicant shail submit Water Consumption statement every month so as to reach
this Office on or before the 5% of the suceeding month in the prescribed form and pay
the Cess as specified under Section 3 of the Cess Act

13. The Trade effluent in the form of slurry generated at the mining pit shall be rejeased
only to the exhausted mining pit duly approved by Indian Bureau of Mines as a part of
the Mining Plan.

14.  The exhausted mining pit shall he so maintained that it wil) not overflow.

15.  The Industry should submit an Enviroumental Statement m Form V foe it
Financial Year April to March by 30" Scptemnber of the succeeding year.

16.  This Consent is granted without any prejudice to any/n;.hcr Permissien(s) required
under any law, by-laws regulations in force. F

by

Me:ﬁzt:- —S-’ecretﬁry"’
For GOA STATE POLLUTION CONTROL BOARD
|

To, \J
M/s Sesa Goa Ltd.

Sesa Ghor, 20 EDC Complex,

Patto, Panaji-Goa

Copy to:- Concerned file & Guard file,

&
TRUE COPY
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'.\ GOA STATE POLLUTION CONTRGL BOARD
T T agvio i dee

Phone Nos. : 91-832-2438567, 2438528 - Oempo Towers, 1st Floor
2438563, 2438550, EDC Patto Plaza,

Tel /Fax No. * 0832-2438528 St C— Panaji, Gea 403 001
Email . goapcb@rediffmail.com :-’a-"‘f;g-
AN\ | /4
No. 6/ 185 /97-PCB/ 3 4 4 B, < o B

CONSENT ORDER NO: AIR/ 182 c /2011

RENEWAL OF CONSENT TO OPERATE UNDER SECTION 21 OF THE AIR
(PREVENTION & CONTROL QF POLLUTION) ACT, 1981 AS AMMENDED

5

As per the provisions of the Air (Prevention & Control of Pollution) Act. 1981, and the Rules
and the Orders made there under for “Renewal of Consent to Operate” is herchy granted v

M/s SESA GOA LTD.
(Beneficiation Plants (1, I, 3B & IV) at Codli Mine)

e Hereinafler referred as “The Industry”
To operate their Iron Ore Beneficiation Plant located at
Survey No. 24, 24/1, 54/1, 46,
Codli mine, Kirlapale, Dabal,
Sanguem-Goa

This Renewed Consent to operate theur bereficiation plants with five D.G. Sets. sibicc:
to the following terms and Conditions: -

This renewed consent to operate is issued in Supersession of the eariier onsen: o
operate vide Order No Air/1313/2008 issued vide letter No. 6'185/97-PCRM 798 ate
17/10/08 and Order No Air/1740/2009 issued vide letter No. 6/185/97-PCB/3210 dated
7/08/09 is valid upto 09/09/2012.

2. Thus renewed consent is valid for the activity of;
| — —————. — e — g e i — e — e — —— e
5 Mo d T TDeserption | Maninun Quantiy
_ 1. Beneficiation of iron ore fines & lumps (Plantl) 2 MT/annum Moy !
2 ! Beneficiation of iron ore fines & lumps (Plant [I) —2MT/annum _ﬁ'
-3 Beneficiation of iron ore flnes & lumps (Plant3 B) | _ 5 MT/ smnum
[ 4. I Beneficiation of iron ore fines & fumps (Plant 1v) 16 MT/ annum
3. The applicant shall maintain and operate air pollution control systemn and let vut the

emission through a stack of 6.7 meters height above ground levels for 1250 KV A D.C

Set, 5.8 and 5 meters height above ground levels for 1000 KVA D.G. Set and 6.5 meters

M T OV Er o e Vet o TS 0K A <ot eSSt -
. the following standards:
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‘ o 1
/ N
/ e
S T T Name T of TNe of | Capacity | [80; [ Particulate ~
| No. |Equipments/ | Installation : Ke/Hr | Matter i
L. tlosalletion  f_ S S ¥ 77"
iRt LU IBORVA (308 s
12 _IDG.Set 73T 7T I000KVA 1328 175 U
B ADGSe 11 TTTS0RVA 1338 150 ]
4. ___ The applicant shall observe the following standards for D_.G. Sets 2 1000 KVA
).S.n.&. _[Parameters " L SR
ke NOX (as NO;) for 1250 KVA D.G. Set | 1100 ppmv (as 15% 02)Dry basis 10 ppmy
L ___I NOx (as NO») for 1000 KVA_D_._Q.__S:_&_I—TM M(%Sj"/i@_glgr‘v__ba_sigjn ppmyv f
rl NMHC(as C) for 1250 KVA D.G. Set 150 mngmI(ag %0y 1:
______ Thai cfoc 1000 KVADG. Set | 500 mg/Nm” at 159 0y) "~~~
b: | Particulate Matter 75 mg/Nm’ msmq_nﬂ___ G,
1 4. Co e D0meNT @t 15%0;)

D 5. ____I Sulphur Content in Fuel

i Less than 2%

5 The applicant shali observe the following standards:- B e
| Sr. No. { Type of fuel I M___J_an_n_ti_g hr N
\1._____HSD. (for 1250KVADLG. Set) ___ i132kgihr
| 2. | H.8.D. (for 1000 KVA D.G. Set) 1 82kg/hr(cach) e
3. { H.S.D. (for 750 KVA D.G. Set) {82 kg/hr Hingd
&~  The noise level shall meet the Ambient Air Quality Standards in respect of noise as
specified in the schedule under noise poilution (Regulation & Control) Rules 2000,
7. The Industry should carry out ambient air quality monitoring as per Scheduie Vij (Lidai¢
given below) from a laboratory recognized by Ministry of Environment and Forest undey
the Environment Protection Act, 1986 and results shall be submitted regularly to this
Board. ER SN S B ol
Sr. | Pollutant TTimc weighted | Concentration in Ambient Ajr B T
)| ne. I : { Industrial, residential, ‘ Ecologically sensitive !
. J , | rural & other area {area  (notified by
s i Reee—— S | Central Governinenr)
I Sulphur Dioxide I. Annual* I 50 _T MR
(SOp)pg/m’ __ ___ _ '2dhours*r S S N
2 | Nitrogen Dioxide +Annual* 1 40 ! 50
f(NO,) m 24 hours #* J__ 80 sl B0 :
'3 | Particulate Matter " Annual* : 60 I‘ B M
| | (size less than 10um) or PMyy | 24 hours ** It 100 100
m N R - S— ‘ R ol
l 4 | Particulate Matter | Annual® i 40 | TTag
| | (size less than 2.50pm) or . 24 hours ** ’ 60 ) 60 '
e EM2Spgm3 blsmior oo NS - |
!5 1 Ozone(03) | 8 hours** v 100 i 106 "
a1t 1S SN SN W R )
(6 ' Lead (Pb) | Annual* ! 0.50 : .59
dmgmd o aheuses L NI - SIS SR o
_— é L __p/




vy

[7 |'Carbon Monoxide (CO) | 8 hours** | 02 F
[ emgm’ _ lhowr |04 00
18 [ Ammonia (NH;) r“;‘innua’.“ | 100 T Fidiy
- m __ __ _ _ ._  2hourstr L 400 Jieiocte J
9 | Benzene (C¢Hg) Annual® II 0s | 03
| pg/m’ UOICIUE Y. | SSNUPUN. W—— Y
10 f Benzo(a)pyrene  (BaP) - Annuai* 01 0!
. | particulate phase only, ' . |
l og/m3 -t TSRS TP —_
''11 | Arsenic (As), Annual* " 06 . 06
| |
L ‘-ng/mB _..__J._ = e . R S, B ) :
| 12 | Nickel (Ni) Annual* - 20 | gy
i ng/m3 SIS IS WL N :

7. The industry should carry out emission monitoring from the stacks once in cverv 3
months from a laboratory recognized by Ministry of Environment and Forest uncer the
Environment Protection Act, 1986 and the result shall be submitted to this Board,

8. An application for renewal of consent in the prescribed form shall be subniitted af least
30 days before the expiry of the current consent along with requisite fees Apnlication for

_ renewal of consent submitted after the validity period shall accompany a petiaty of S0
b 2 of the consent fees.

9. In case of any deviation or alteration in any process from those submitted in this Board, &
fresh proposal should be submitted well in advance so as to assess the adequacy of the
conditions stipulated in the consent order.

10.  The Industry shall furnish to the visiting officer and / or Board any information regarding
the construction, installation or operation of the establishment or of Emission control
system and such other particulars as may be pertinent for preventing and controlling
pollution of air.

1. The industry shall forthwith keep the Board informed of any accident or unforesec: ac
or event of any poisonous, noxious or poliuting matter 1s being discharged into an
atmosphere, as result of such discharge air is being poiluted

2.  This Consent is granted without any prejudice to any permission(s) required under uny
law, by-laws and regulations in force.

13.  The Industry should submit an Environmental Statement in Form V for the
Financial Year April to March by 30™ September of the sufeqediug year,

" Membher Sec y
For Goa State Pollution Control Board
To : ;
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Sr.No | Description Quantity
1. . IronOre 3.155 MT/annum
- Beneficiation of Iron Ore fines & lumps (Plant I)
3 . Beneficiation of Iron Ore fines & lumps (Plant II A)
B 4 ";_j_gl_“ggéf“;iation of Iron Ore fines & lumps (Plant 3 B) 3.1.55M'I‘/annum
b e RO T . Beneficiation of Iron Ore fines & lumps (Plant IV A) |
L6 L DryScreening Plant (Plant - 3 C)

_ P exyye QQ\ZZL& 292
/A STATE POLLUTION CONTROL B-éARD

(An ISO 9001-2008 Certified Board) -

91-832-2438567, 2438528 — Email id's :
95, Member Secretary, GSPCB - ms-gspcb.goa@nic.in
£438563, 2438550 T E— Environment Englneer, GSPCB - ee-gspecb.goa@nlc.in
0832.2438528 ————— Scientist, GSPCB - sclentist-gspcb.goa@nic.in
———
s e et ey Asst. Env Engincer, GSPCB - aee-gspcb.goa@nie.in
N | 2 Asst. Law Officer, GSPCB - alo-gspeb.goa@nic.in
JIM4e5/15-PCB/C T 505 Date;(?/osmt)ls

tonsent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) Act
1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and

\uthorization _under Rule S _of the Hazardous Wastes (Management, Hand]ing and
Lranshoundry Movement) Rules 2008

[To be referred as Water Act, Air Act and HW (M,H & T) Rules respectively]
CONSENT TO OPERATE AND AUTHORIZATION is hereby granted to:

M/s. VEDANTA LIMITED
(UNIT: CODLI MINES)
(Large Scale Industry)
(Red Category)

U T.C No: 70/1952, 126/1953, & 69/1951

Codli Mine, Kirlapale - Dabal V.P.
Dharbandora - Goa

0 the area declared under the provisions of the Water Act, Air Act and Authorization under

provisions of HW (M,H & T) Rules, subject to the provisions of the Act and the Rules and the
ers that may be made further and subject to the following terms and conditions:
[his Consent to operate and Authorization is valid upto 31/08/2017

s Consent to operate and Authorization is valid for the manufacture of:

CONDITIONS UNDER WATER ACT:

nulated mining pit water if any should be routed through settling ponds and filter
1 the standards prescribed in condition no. (vii) below.

ily quantity of domestic sewage from the unit shall not exceed 25 KLD
f\
£\
s -
i~1.__'r._- :
J
‘RU ol

L f___:j','_' ) }/



Y

the daily quantity of industrial eff]
AN LD

I'he daily quantity of domestic effluer

Industrial Effluent treatinent and Dispos
The industrial effl

tato the tuiling pond duly approved by t

ng pond shall be so maintained that
¢ the location of the tailing

Indian Bureau of Mines and the

the taili

Board shall

shall be submitted to the Board office in the

1t from the beneficiation plant shall not exceed

wient generated in form of slurr
ae [ndian Bureau of Mine

bond the same shall be done after obt

I'he water from the tailing pond shall be anal
o=

274, !

uent from the beneficiation plant shall not exceed 90¢0

NIL

al for the Beneficiation Plants:-

y at the Hydro Cyclones shall be released only
S as a part of Mining Plan.

it will not overflow and if the applicant proposes to
aining approval of the
be informed of the change.

ysed for the following parameters and results
event of discharge

(pH Between 5.5&9.0

| Suspended Solids Not to exceed 100 mg/l

| Iron Not to exceed 3 mg/l

B | Manganese Not to exceed 2 mg/l

|_Oil & Grease Not to exceed {0mg/t

itic unit shall at his own cost get the effluent samples collected both before and after treatment
and analysed. every month the parameters indicated above from a laboratory recognized by
Ministry of Eavironment and Forest under the Environment Protection Act, 1986 and rules
there under and results shall be submitted regularly to this Board, by 15% of the succeeding
month

-

Dumestic Effluent treatment and Disposa

I for Mine:-

e domestic wastewater shall be treated in
S iy

shallow pond with rut

ming water,

comipanies shall provide with wheel washing s

a existing septic tank and soak pit,

tation with tyre sprinkler and

eject dumps for settlement of suspended

on plants shall meet the standards as

fields catch drains and siltation/settling ponds shall be

g the mine area, roads and green

(x1) Filter beds shall be provided and maintained around r
) particles and to prevent siltation.

tu1) - Coursing of water down the slope to the scttling ponds.

(xttt) - The tailing pond water let out from the deneficiat
pecitied in the Consent to operate issued by the Board.
1 “1 > ol 1 iy

' Lo preveat siltation of rivers/ nallahs/

| - ; o i ~ L
maintained. The water collected should be utilized tor waterin
belt development. Garland drains to be provided arot

The mining companies should meet th

und the reject dumps.

€ water requirements of the nearby villages if required.

Member Secretary
Goa State Pollution Control Board
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e 21

vl Reghlar monitoring of ground water & surface water level and quality should be carried out in
allseasons.

Ground Water Monitoring Location

Well water ( neas ié_.._.r].i_i';lrscr)-_;_‘»’_y'_g_;; Direction)

= Well water _(ncar Mr.Vishnu Naik - South East direction) |

[ ':'if_‘\‘»'e_ll_wiger_ below Old tailing Pond
_4.Well water ( Mr.Inhas's house - North west direction)

| Surface Water Monito ring Location
P-i" Upstream Rivulet Karmone
2. Discharge from Dump 9- Talaulikar side
| 3. Discharge from Dump 9- Figredo Side

_'__;.Ll_i{'_l_r_"n“_ll‘l m Dump 9- R Side
. 5. Downstream Rivulet Karmone/Upstrem River Khandepar
[ 6.Mine water discharge

7. Downstream River Khandepar

| 9. Discharge near Dump 4

[0, Downstream Kirlapal river

[

i 11. Discharge Towards Kalsai

e companies should maintain the pumping schedule for pumping the rain accumulated water

from the mining pit.

Siil} The mining industry shall strive to implement suitable conservation measures 10 augment
ground water resources wherever possible in the area.

the company should maintain a pumping Log book in the following format:

"Capacity of [ Date | Start | Start [End [End | Duration  of | Quy. of | Remarks
the  pump | [ ime | time | time | time pumping (in | water
; (litres/min) | I R.L R.L | minutes) pumped in
: ) [ | | KLD
_ ' .5 | . ! I

xxy o The company should stack their ore/ and or ore over burden as per the approved mining plan.

Reliable flow meter shall be installed to maintain record of water consumption per day. The
records so maintained shall be made available to the Board officials whenever required,

(i) A good house-keeping shall be maintained within the mining lease area.
o/

Member Secretary
Goa State Pollution Control Board
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1) Non-Hazardous Solid Waste: b

All the Solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by:
* Composting in case of bio degradable material

_ I'he total quantity shall be segregated and treated as follows:

| Sr.no. | Type of segregated solid waste | Quantity Disposal
ol | Overburden 7MT/annum | Step  dumping and backfilling of
=N [ exhausted pits.

Iie non recyclable non — biodegradable waste to be segregated and handed over to the lqcal
body or Solid Waste Management Cell of DSTE at Karapur, Sarvona or any other locations

specilied by cell

[he applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Cess Act, 1977, as amended (to be referred as Cess Act ) and the Rules there under,
he daily water consumption for the following categories shall not exceed, as under:

{_%ﬁu)_ in mines 880 KLD
| Domestic X 125 KILD
| Manufacturing processes | 175 KLD

The applicant shall submit Water Consumption statement annually by 309 April online in the
preseribed format and pay the Cess as specified under Section 3 of the Cess Act.

(xxv) The Mining unit shall monthly monitor the quality of water which is pumped into River

Khandepar from the mining pits.

CONDITIONS UNDER AIR ACT:

tshall maintain and operate air poliution control system of adequate capacity for the
tollowing ¢quipments

, St. No. | Name of | No Of' Capacity | SO, NO, } HC CO ' PM
| Equipments/ [nstallation Kg/Hr
| I instaliation ‘ ' (g/kw-hr)
L [DG. set 01 350KVA 1328 92 13 135 0.3
"2 DG.set 01 TSOKVA 328 192 |13 |35 0.3
Uer No. TName of | No of | Capacity SO, Particulate |
- | Equipments/ i Installation Kg/Hr Matter
! mstallation 1 mg/Nm’
1I. DG set Tol 1250 KVA | 5.28 75
(2. [DG.set L 03 | J1000KVA 1328 [ 75

_T'he applicant shall observe the following standards for D. G. Sets > 1000 KVA

[ Sr.No [ Parameters | Limits IR
_ ii‘p\( as NO,) | 1100 ppmv (as 15% O,) Dry basis in ppmy
' NMHC(as C) 150 mg/Nm’ (at 15% O,)
_| Particulate Matter 75 mg/Nm’ (at 15 % 0,)
Q0 150 mg/Nm’ (at 15 % O,)
__ l Suiphur Content in Fuel | Less than 2%

A

Member Secretary
Goa State Pollution Control Board
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unit shall erect the chimney(s) of the {ollowing specifications:

T ::-. ;_1-_._ " | Chinmey attached to Height

I ‘ ’) G. set (350 KVA) 5.6 mtrs
12, 1 D.G. set (1250 KVA) 7 mtrs
(3. ID.G.set (1000 KVA) 5 mtrs (each)
4. | D.G.set (750 KVA) 6 mtrs

[he unit shall observe the rollowmg standards:-

f

: St. No | Type of fuel Quantity /hr
L liwbﬁ (for D.G. set of 350 KVA) 82 kgs/hr
2. [ H.S.D.({for D.G. set of 1250 KVA) 132 kgs/hr
p. H.S.D. (for D.G. set of 1000 KVA) | 82 kgs/hr (each)
4. H.S.D. (for D.G. set of 750 KVA) 82 kgs/hr

Jhe Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1
Pare Lot Stack Monitoring — Material & methodology for isokinetic sampling

il unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96
of Schedule [ of the Environment (Protection) Rules, 1986.

The unit should carry out emission monitoring from the stacks connected to D.G. set once in 2
year from a laboratory recognized by Ministry of Environment and Forest under the
Environment Protection Act, 1986 and the result shall be submitted to this Board.

S~ (viti) Four ambient air quality monitoring stations should be established in the core zone as well as in
the buffer zone for monitoring RPM, SPM, NOx and SO,. Location of the ambient air quality
sretions and the trequency of monitoring should be twice a week for the core zone and the
butivr zone from a laboratory recognized by Ministry of Environment and Forest under the
Env m unent Protection Act, 1986 and results shall be submitted regularly to this Board.
Applicant shall achieve following Ambient Air Quality standards:

' Core Zone Monitoring Locations

} \;- rPii 3

| 2.EOU Plant

|___t)fﬁce premises

L . Near Weigh bridge

' l~u~1twe E.m15510n Stundards
B wf.cu}dtc matter | 1200 pg/m’
Tugitive emussion shall be monitored in the predominant downwind direction at a
~ | distance 25.0:2.0 meters from the source of fugitive emission as per following:

Buffer Zone Monitoring Locations
. Kalsai village
. Khauli village
. Karmone viliage
. Daveona village

|

) [‘._J._-

:1"

#
Member Secretary
Goa State Pollution Control Board
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e momoring in Buffer zone would be as per the table below:
EC -_" | Not to Exceed (Annual Average) ! © 50 pg/ m°
s Not to Exceed (24 hours) 80 ug/ m’

NO. Not to Exceed (Annual Average) 40 pg/ m’

o Not to Exceed (24 hours) 80 pg/ m”

L PMio Not to Exceed (Annual Average) _ 60 _].lg/_m3

! Not to Exceed (24 hours) 100 pg/ m’

" PM, Not to Exceed (Annual Average) 40 pg/ m°
'"__ L Not to Exceed (24 hours) 60 pg/ m’

All other parameters should meet the standards specified in NAAQS notification dated
LN Gvember 2009 for the relevant industey

~o The wrucks/tippers engaged in transportation of ore shall have sufficient free board after filling
the cargo box to avoid spillage.

All tucks/ tippers engaged in the transportation of ore shall be covered with tarpaulin and the
taepaudin shall be properly fastened to the cargo box to ensure the ore does not get air borne or
spiil oa the road.

1 Incase of break down of loaded trucks / tippers unloading of ore at the road side shall be strictly
vaded.

1) Ihe roads in mining areas shall be sprinkled with water to suppress dust pollution.

ii1) To take afforestation in abandoned mining areas and on reject dumps,
-
(xiv) Spillage of ore on the public roads shall be removed immediately on occurrence.

(<) The shoulders of roads in mining areas to be fully tarred.

o The mming company should submit details regarding transportation of ore in the following
I HIGL every mg nth o
st. | Source | Destination Qty. | No. of trips | Route (names of villages Remarks
ENo (tipper trucks) | through which transportation
takes place)

vit; The mining Lomp.m) should make suitable arrangements for sweeping of roads affected due to

| 1‘\'|.rl..-n.\ won ore.

The anit thﬂl take adequate measures for control of noise levels from its own sources within
remises in respect of noise. The limits are as follows:

1
% Al s

~ | Category of Ava Zong Limits in dB (A) Leq
! e Day time Night tine
i Industrial Area 75 70
. Commercial Area 63 53
" Residential Area 35 45
i Silence Zone S0 40

Day time is reckoned between 6 2.m. to 10 p.m. and night time is reckoned between 10 p.m. to

fi oy v
. TR

/-‘

Member Secretary
(voa State Pollution Contral Rnard
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FE POLILUTION CONTROL BOARD
IERELI

HED

(An ISO 9001-2008 Certified Board)

Email id's :
Member Secretary, GSPCB - ms-gspcb.goa@nic.in
Environment Engineer, GSPCB - ee-gspch.goa@nic.in
Scientist, GSPCB - sclentist-gspcb.goa@nic.in
Asst. Env Englneer, GSPCB - aee-gspch.goa@nic.in
Asst | aw Officar GSPCR . alanenrh aas@inic In

Datet? /12/2016

Partiai modification in the Consent to Operate under section 25/26 of the Water (Prevention

& Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention and Control of

5 of the Hazardous Wastes (Management,

Hundling and Transboundry Movement) order issued to M/s. Vedanta Limited. (Unit; Codl;

R e 41 -832-243856?, 2438528 w
2438563, 2438550
s . UL L
Pux Mo (0832-2438528 ——
s Vs el s
ha\}7/ 4
NO.5/4963/15-PCB/ 1 €3] lootta it
AMENDMENT
Suby
Pollution) Act, 198! and Authorization under Rule
) Mines).

eti-1) Consent to Operate under the Water Act and Air A

ct and Authorization under the Hazardouys

Wastes order bearing no.5/4963/] 5-PCB/CI-505 dated 19/8/2015.

~errtrisiadl.
“ parttal modification in the
fvevention & Control of Poliution)
vatrol o Pollution) Aet, 1981

Consent to Operate under section 25/26 of the Water
Act, 1974 and under section 2] of the Ajr (Prevention and
and Authorization under Rule 5 of the Hazardous Wastes

(Management, Handling and Transboundry Movement) order issued to M/s. Vedanta Limited. (Unit;
Codli Mines), the serial no.2, 3 (ii), 4 (xv), § (i) of the said orders referred at (1) above shall be read

as follows:-

2. This Consent 10 Operate and Authorization is valid for the manufacture of:

Sr.No. . Description

| Quantity

| Iron Ore

? 3.155 MT/annum

) ___| Beneficiation of Iron Ore fines & lumps (Plant I)

L. 3.155 MT/annum

. ___f_ Beneficiation of Iron Ore fines & Lumps (Plant II A)

from TC no. 70/ 1952,

126/1953, 69/1951

-1 _| Beneficiation of Iron Ore fines & L.umps (Plant 3 B) -
' __| Beneficiation of Iron Ore fines & Lumps (Piant [V A) | m

0.4 MT/annum from

G | Dry Serecning Plant (Plant-3 C)

TC no. 14/1958
til, E. auctioned ore.

N

ot The dails

Guentity of domestic sewage from the unit shall not exceed 110 KLD

Ay The shouiders of transportation roads in mining areas to be fully tarred.

Ya) Hiv

Hiee unit is bereby granted authorization to operate a facility for collection, storage and disposal

ot hazardous wastes as specified below:

' SrNo, | Category :'__'_I_'ype of waste | Quantity Mode of disposal ]
o I51 ' Used/  Spent | 2,80,000 To reeycler registered with CPCB
’Oii ltrs/annum and having valid authorization of
| ! | SPCB .4
132 T TWae residues | 9.500 To be sent to M/s. Sesa Goa Ltd.

-
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o
' |[ | containing  oil | kgs/annum Metcoke Division Amona for
(01l soaked in incineration.
1 colton waste)
_ Paint tins 2,000 Thinner to be used for cleaning
; | nos/annum paint tins and same thinner to used
: for  dilution of paint and
’ decontaminated tins given for
o | [ recycling

~ - . . e . LI - AR . g B |

the rule made thereunder.

(1li)  The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous
waste without obtaining prior permission of the Goa State pollution Control Board.

(v} Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

itis aduty of the authorized person to take permission of the Goa State Pollution Control Board
to close down the facility.

(vi)  The inner bortom surfaces of the tank shall be impervious enough to prevent leakage or seepage
of these wastes into the sub surface soil or ground water.

the oceupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes
cisure that these wasles are delivered to the designated facility preventing pilferage and
clandestine disposal due to unforeseen events that may occur during transit.

(vin) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes.
Ihe endorsed copy shall be furnished to the Goa State Pollution Control Board.

(Ix)  Under no circumstances the hazardous waste shall be disposed to unauthorized facilities.

(x)  The occupier shall maintain the records for collection, storage and disposal of hazardous waste
in Form 3 of as per Hazardous & other Waste (Management & Transboundary Movement)
Rules 2016,

(x1j  The oceupier shall furnish monthly returns for collection, storage and disposal of hazardous
wiste through online XGN system.

txit) The wiit shall put up an online board (minimum size 6x4 Feet) at prominent location near the
main pate providing details as follows in English and Konkani languages:-
* Hazardous Waste category number.
* Hazardous Waste quantity number.
*  Treatment facility for each category.
* Mode of disposal for each category.
*  Hazardous Waste Authorization number, date and validity period.
*  Water Consent number, date and validity period.
* A Consent number, date and validity period.
*  Quantity and Nature of Hazardous Chemicals being used.

liie oceupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 180

days

£
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Al other conditions mentioned in the Consent to Operate under the Air Act and Water Act
nd Authorization under the Hazardous Waste Order cited at serial no. (1) above shall remain
unchanged

(Levinson J.Martins)
Member Secretary

- e Rl . L]

lo.

A/s. Vedanta Limited,

{Unit: Cod!i Mines),

Sesa Ghor, 20 EDC Complex,
Patto Panaji Goa.

) f-_'_[:ped by | Checked by

\‘C,V' o @/
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GOOGLE IMAGE WITH RESPECT TO SHIFTING OF PLANT 2 AND 4
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s0: Consent under section 25/26 | ¥ the water 5 A w
[prevention and control of pollution] ‘ :
Act 1874 for Codli Plant I & IV
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Benefictation Plant !l and W'was: ;:amﬁ-sliongdirra}
regularisation of old cases we had applied for con
February 1991, However we have not heard any
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Therefore we, once again submit
triplicate in respec

159366 dated 26
drawn In'your favour to

1

Kindly issue us the'-nec‘;ess_ary_.jl:g“

Therking you, | H

SESA GOA EMaTERY
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—— GOA STATE POLLUTION CONTROL BOARD
; W PATTO, PANAJI - GOA 403 001,
""&"" CONSENT ORDER FOR ESTABLISHMENT (NOC)
ORDER NO.  8/1077/9%=pcn/ [A T2 DATE : ///[< /{

*SUB. : Consent for establishment or to take steps to establish the industry under section 25 of .
Water ( Prevention and Control of Pollution ) Act 1974 and under section 21 of the Air ( Praventis
and Control of Poliution ) Act 1981 - Issued-Reg. ‘

REF.: 1. Your application dated 27/9/1997
2. GSPCB/TAC meeting no. 28

ol dated  28/10/97
1. Consent to establish or take steps to establish is hereby granted under section 25 of the Water { Prevgyd
Control of Pollution ) Act 1974 as amended in 1988 ) Central Act 6 tiow srd- of 1974 ) and under sectio
1 of the Air (Prevention and Control of Pollution ) Act 1981 as amended in 1987 (Central Act 14 of 981
and the rules and orders made there under to : :
M/s. Sesa Goa Ltd,
(Extension to Benaficiation Plant £I & IV)

( herein after referred to as ‘The applicant’ ) authorising him/her/them to establish or take steps to
thr "7dustry in the site mentioned below : Location : Coall Villlq.. L
~ Sanguen-~0oa

0Lt

-

2 This consent to establish is valid for the manufacture of products and the rate of production ment
oned below. Any change in rate of, and the quantity of the products has to be brought to the notic:
the Board,

Sr. No. Description Quantity/Month

1. Magnetic Congentrator 200,000 Ton{xeS/Jihmn-v
J

-
3.\ The applicant shall obtain consents from Goa State Pollution Control Bourd as irequin_-.-;
section 25 of the Water (Prevention and Control of Pollution) Act 1974 and sectisn 21 ot the Air ( Priaven:
and Control of Poliution ) Act 1981 for operation including testing and trial production before st
commercial production. Prescribed application for such consents to operate including testing and
production, before commercial production shall be submitted to this Board 45 days in advance.

4, Further, this order is subject to the conditions in schedule ‘A’ enclosed herewith.
- _/’.»—'
. MEMBER SECRETARY

FOR GOA STATE POLLUTION CONTROL BOA
To.
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tment Plant to treat the

—
..J

| o : e
mdustrial effiuent se as to ¢onfirm to the Environment { Protection)
Sianduards.

Y The mdusiry shall submit the design drawings ete.of the Efflu

Jreatment Plant witjiin a period of one month rom the date nl”lss:uc of this

catablishment consent arder.

S0 P maushy siiad prepare wnd submit the Favironment Management

T o . .
Plan beiure appiving Lo conseni,

b Phe mansie shst nod canse anvomnaance 1o e sarrounding aress
st G0 B s waste svater dischiree casenus cmssion noise, bk

ks

)
Cuv ansdiew banspeastaton and storgee of raw materials and fmshed
] . B A f A R F ‘ . " H -
: i - e N e ey The nearhn e
WV g ool BRSNS TN Mt B ireqied i ‘:\,:v.,-;:-;!":x 'Lklmu_.d \Umf, {er

aiid diseharged en Lind Lo parcolaiion thro wrg e soeks el wathin the factory

1\ n.r:'."..‘l.

o viboteaosedsnis and ailied maners shall be discharged into water or
. 1]
i 1.;1:&!

theosudusuy shasd submit comprehensie plan Lor utihisation of sohd

wasic gencraied i the provess to the Goa Siate Poljunon Conirol Board

o

9 The waste sohas it anv shall be treated with appropriate treatment
teclinology 3o that 1t shouid confirm to the Lnvironmental (Protecnion)

dandardu.

I Che mduestey shall tase inassive plantation of trees within the premises
)
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GOA STATE POLLUTION CONTROL BOARD
. (DEPARTMENT OF ENVIRONMENT, GOVT. OF GOAj

NO:6/185/97=-PCB/2 573 Date: |7 /5/99

RENEWAL OF CONSENT ORDER NO: AYR/182/97 DATED 14/1/99,

Consent is hereby rgenewed under section 21 of the
Alr (Prevention & Control of Pollution) Act, 1981 and
the rules made there under for the following operati®ns

mentiocned below, located at Codli., Sanguem=-Goa.

l, Mining lease consisting of:

Lease Name T«Co NO.
a, M/s, Sesa Goa 1. Gadia Sodo 126 of 53
2. MV. S0do 69 of 54
3. Gurmel 70 of 52
b. M/s. Pandurang 1. Bondra advona 61 of S3

Timblo Industries

Ce M/s. Timblo Pvt.Ltd. l. Gautona E, Dushi 14 of 58

. g S — - T — — T ———— Y~ — T —— —— - - - —— = a1,

2+ Ore Processing Plants consisting of:

le Codli Beneficlation Plant IT & IV 163,000
with ultra Magnetic Seperator tons /month
---“-----------------“------- -------- -------------—-—--—-M-'&-
2. EQCU Beneficiation Plant 45,000
tonns /month
3+ Dry Screening Plant T | 24,000
tonns /month

Wy S Sy S

- - -—-------l.-—--.—--------c--—_—-u—l—-“—....,

S

-...02.¢....
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1)

2)

3)

5)

6}

7)

8)

This consent is valié upto 9/9/2000,

Water sprags of sujtable capacity shall be installed

to control £lying of dust to the surroundlng Areas.

The induscry fhall plant trees sround places, wheraein
irvun ore 12 stacked wad dliferent verictles Of trLios

sRhall be nlantea along buuncarles Of premdses.
g P

Th applicamt =nall tace all those nucesvary steps
to malntaln the good and ~w :ithy wablent alr gualivy

'n ane a2round the mining kease.

All s0l1id vastes t.e, minino rejlects shall be properly

graded and disposed off within the mining lease¢ area,

All other conditions and instructidns as provided in
the schedule 'A' as enclosec herewith are to be strictly

followed.

An application shall be made tor remewal Of consent in

the prescribed form atleast 30 days before the cate of

explry of consent order.

The Goa State Pollution Control Board reserves the
right to add any new condition ar amend the existing

one in the consent issued Berewith. E




“1‘3.4 f."'i'.'n'..i‘:-....-‘-'..-

) {8 consent would automatically stand revoked in case

of mot méoting any of the above condition by the applicant,

ib3t%hc industry shall submit Environmental Statements as
raquired:under section 14 of the Environment Protection
Rules 1986 for the financial year ending the 31st March
in form no.,V to this Board, on or before the 15th May of

every year.

110 The indutry shall install 3 nos. of ambient alr guality
monitoring stations at 120 apart to each other. The J
stations may be located on the periphery of your unit.

. These stations may be operated f£or 24 hours thrice in a
week preferably 6 a.m. to 6§ a.m. of next day. The monitorirn

of ambient air should include SPM, 802 and NOx.

12)} The industry shall install @2 micro-metepaological station
at appropriate place for continuous monitoring of wind
) speed, wind direction, temperaturesturbulence and relative

S ;‘
i §‘3 .J‘L)

(Member Secretary)
Por Goa State Pollutich Control Board

' "ﬁ&aed ia ‘Bchedule ‘A’
'"*ﬁ‘Pﬁﬂv
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-+ Clatapany shall observé bhiseital dining striotly and use over-burden to
exhausted blocks "

They shall simultapeousty restore filted blpcks as follow -

a) Prepare an inventory of wcis.'!ing species of large trees in a block and try to restore
e same as far as possible. The removed top soil shall be used for restoration work

b) Information shall be furnished to this Board in respect of hydrology of area and
round water and estimates for the change s ground water profile in the periphery of the
ine and specially deeper section where over burden is more than 100 meters,

)

Green belt and restoration bkntue mune shail be restored and green belt to be provided
1 consultation with Forest Dept

The - aing Company shall prooerly design stock pile area drameye and the collected
vater shixee ticated before relcasrg autw the natural water body

Rew 5 wher used for o 80 - &y zrea o widenany focils shall be oo
t‘: r
aneled v T e asads Bk for iyl otaton The eve e Ui 31 g S5
!
Tovod ,\lili:_; ¢ FINGE vt se v 2t Q0 Teservolr

1a)  Big dam may be constiucted tu stop the storm water flowing through the sloppy
" yfrom the mining areas This will prevent the rush of storm water carrying the loose
soif dawn below either 10 the reservor or to the fields

(b)  Construction of several check dams from the top of the hills down to the dam
constructed below

(¢)  ‘rrie lessee will brave to construct terraces to prevent the Speedy rush of water 2s
well as the disturbance on the earth settled several bundred years ago

(d)  The tree plantation wall have 10 be gontinuously taken-up year after year during
rainy seasons either under compensatory forest scheme or on thetr own to preserve the
€aviro. and the nature’s status-quo. 2

L




’, The-essee should take up planting worl on the waste cwrr during the advance
mining operations. - ,

9. The Mining Company should undertake the afforestation masures in the area
proposed for afforestation and also in other blank areas of the lessees area.

10.  The Mining Company should carry out soil and witer conservation MCASUTes &5
suggested by the Forest Department. 3

i1, The Mining Company shouid protect and nurture the natural growth n the asea
propased for lease.

12.  The lessee should undertake to protect rigidly the jeased ares surrounding forest
areas upto on¢ kilometre distance from the fire.

y3. The degraded land has to be seclaimed. The reclamation of degraded land has to be
carried out in two states namely Technical Reclamation and Biological Reclamation..

(a) _Technical Reclamation . External dumps. J

Over burden dumps shall be formed in benches of not more thasi 30 mts of height When
the_verburden reaches its predetcrmined tevel, the top is levelled by dozer and scrapper
The top will be divided mnto a aumber of suitable plots of about 1.5 1O 2 5 Hectors whuch
will enable storm water to flow in 2 pre-determined direction through mining chutes. In
between o subse o end benches, terraces of 3mts 1o Smis verticz! interval, wicel
grraces, 250 e vo « de shell be provieed  Terraces efs shapec inweards  Ofen
masonary Giety &l | Vives wn al} 1erraces at ihe foot of ihe nevt highc. terrace o Cainy
the water down The spoil slopes shall be {latiened 1o about 20 cegree 10 23 degree and
ends may have gentler slopes At the foot of the overburden dump, 2 protective trench
2mts x 4mts may be provided to prevent washing up soil. A bund shall be provided at one

place to remove the suspended particles and water will be et into storm water drain.

(b) Biological Reclamation

Pits of a depth of 20 to 30cm and diameter of 30 - 40 cm are planned to be dug and filled
with 3 mixture of soil and manure. Saplings may thenbe planted preferably at the begining
Owntie monsoon’ QOn the spoil slopes, leguminous grass seeds of quick growing
herbaceous spices should be sowned so as t0 help rapid binding and consoldation of soil
on slopes and improve soil fertility. '

14. Trees may also be planted around the foot of the bark to check soil erosion. This
area should be irrigated during the dry season as far 85 practicable. The selection of
appropriate plant spides may be done after & careful study.

15.  Social Afforestation may be undertaken wherever possﬂole.‘ﬁ%_

TRU%OPY




17.  Clean and clear water from the mining pits shall be pumped out It conceatration of
any polhrants in the dump water exceeds the tolerable iimits, corrective measure shall be

taken.

18. The runoff water from the over burden dumps contains many suspended sobds. A
suitable drain shall be provided at the foot of the bank which will take the water (o a pond
where the suspended solids will settle down and clean water 1s allowed to pass on to the
storm water drain The sto¥in water or garland dran shall be provided arround the aune

area to collect surface runoff wates
A\

’

0 W)
» - - L

SECRETARY
GOA STATE POLLUTION CONTROL BOARD -




Pnexuie RA|9 298
- GUASTATE POLLUTION CON IROL BOARD

ST Ig9rot o g .
(An 1SO 8001-2008 Certified Board) N

» Nos 91 -832-243856?, 2438528 R — Email id's ;
o Member Secretary, GSPCB
2438563, 2438550 smber Secretary, " MS-gSPCo.guagimm...,
Environment Engineer, GSPCB - €e-gspch.goa@nic.in

s b
| / Fax No. 0832-2438528 -—M'"" Scientist, GSPCB -scientlst-gspcb.goa@nic.ln
B
oo sl
| /4

Asst. Env Engineer, GSPCB - aee-gspcb.goa@niain
Asst. Law Officer, GSPCB - alo-gspcb.goa@nic.in

1963/15-PCB/C 1 - %191 Date: | /091017

fulluiion) Act, 1974 & under Section 21 of the Aijr (Prevention & Control of Pollutign! Act, 1981
and _Authorization under Rule 6(i) of the Hazardous Other Wastes (Management _and
I ransboundry Movement) Rules 2016.

[To be rcreric_(_j as Water Act, Air Act and HW (M & T) Rules respectively]

RENEWAL ()F{(;‘ONSENT TO OPERATE AND AUTHORIZATION is hereby granted to-

M/s. VEDANTA LIMITED
(UNIT: CODLI MINES)
(Represented by: Shri. Sauvick Mazumdar)
(Large Scale Industry)
(Red Category)

St Mining Lease No.G3/AMLG(M]_.-3)/VL/l7
(Earlier T.C. Nos. 70/1952, 126/1953, & 69/1951)
Codli Mine, Kirlapale — Dabal XobP.
Dharbandora - Goa,

‘i the area declared under the provisions of the Water Act, Air Act and Authorization under the
wons of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the Orders that
y be made furtlier and subject to the following terms and conditions:

This Renewal of Consent to operate and Authorization is issued in supersession of the earlier
Consent Orders issued vide Order No. 5/4963/15-PCB/CI-505 dated 19/08/2015, Amendment
No0.5/4963/15-PCB/16244 dated 19/12/2016 is valid up t0_31/08/2019

This Renewal of Consent to operate and Authorization is valid fur (he extraction, processing and -
trgw(Jr_tit__i_on__oI? ‘

X W CSr. No _ff Description Quantity
W/ \WeE 0 | Descrip

\ 1. Iron Ore 3.155 MT/annum

B_L-.-:_mﬁ-c_iia_lvion of Iron Ore fines & ; i) 3.155 MT/annum from

. lumps (Plant I Mining Lease No.
3. | Beneficiation of Iron Ore fines & OSIANILG(ML-»L’»)/VUI?
| lumps (Plant I] A) i) 0.4 MT/annum from Mining
| Beneficiasi ines & No. 03/AMLG(ML.
4. Beneficiation of Iron Ore fines & Lease 0 (
e j ~____lumps (Plant 3 B) 3)/VL/17

Beneficiation of Iron Ore fines & ii) OE- Autioned Ore
lumps (Plant IV A

Jum L. SRS
6. Dry Sereening Plant (Plant -3 €) S MR A .
Dama 1 ar1n
L4
TR@’OPY

I
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3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

=)

ponds and filter beds and meet the standards as below and results shall be submitted to the Bo:
office online/ewnail in the event of discharge before the 15 of every month

Lhe rain accumulated mining pit water if any should be routed through technically sound settl:

pH Between 5.5&9.0
' Suspended _Solids (Non rainy day) Not 10 exceed 50 mg/]

| Suspended Solids (Rainy day) Not to exceed 100 mg/!
| Ol & Grease Not to exceed 10mg/1

| Fe o Not to exceed 3 mg/l

| Mn - Not to exceed 2 mg/l

A u__}a,;;}’i‘mb?e; GSPCE shall monitor water quality at random times for surface water an
ground water for the above parameters and the cost towards monitoring will be borne by th
muning wnit.

a1l Domestic Effluent treatment and Disposal for Mine:-
The domestic wastewater shall be treated in existing septic tank and soak pit until the Sewag,
Jreatment Plant is made operational. The daily quantity of domestic sewage from the unit shal

(iii)Etfluent Treatment and dis osal for the Wet Beneficiatine Plant:-
The effluent generated in form of slurry shall be released only into the tailing pond duly approved
by the Indian Bureau of Mines as a part of Mining Plan.

U/ I Thewailing pond shall be so maintained that 1t will not overflow and if the applicant proposes to
change the location of the tailing pond the same shall be dope after obtaining approval of the
Indian Bureau of Mines and the Board shall be informed of the change.

(v) The unit shal! at his own cost get the effluent samples collected both before and after treatment
and analysed, every month the parameters indicated above from a laboratory recognized by
Ministes of Eny ironment, Forest and Climate Change under the Environment Protection Act, 1986
and reles there under and results shall be submitted regularly to this Board, by 15" of the
suceeeding month.

i) Filter beds, checkdam, garjand drains, arrestor wall, toe wall which have been provided shall be
maimained all the times around reject dumps for settlement of suspended particles and to prevent
siltation

(vii)Coursing of runoff water down the slope into the settling ponds/mining pits.

~ (viii)To prevent siliation of rivers/ nallahs/ fields catch drains, toe wall, filter bed, check dam, garland

drains. arrest wall and siltation/settling ponds shall be maintained.

. (Levinson J, Martins)
Member Sceretary
Goa State Pollution Control Board

9 \W X

[ % 5



{(x)

'St ;

i'_ pump (litres/min) , ‘ pumping KL.D

(xV)
N

LT .

"l oniuiing of ground water & surface water level and quality should be carried out in :

VLS

| Ground .\_’;’-:-s'u-rh.ﬂ‘l_uuhi_ib_r}hguit;catiou

| rzround vvater Moui ) N ‘ . ——— |
P Well water ( near Codl Nursery - West Direction) 1592023.9" N " 74°07'34.4"E

i _\* L-!IJ water  (near Mr.Vishnu Naik - South East 15019'46.9" N 74908'50.1"F

¢ direction)

|__ ———

3 Well water below Old tailig Pond 150920'13.2" N 74°07'41.1"E |
W
' 15020'53.8" N 74907'12.7"E

| 4. Well water ( Mr.Inhas's house -~ North weet
o)

| Surtace 'W;::_ tz{_ Monitoring Location

1. Upstream Rivulet Karmone 15°19°'58.399"N | 74°09'21.172"E
2. Discharge from Dump 9- Talaufikar side 15°20°'14.931"N | 74°09°03.902"E |

i-_?_igrhargc from Dump 9- Figredo Side 15°20°53.882"N_| 74°08'54.119"F

4. Discharge from Dump 9- RI Side 15°21'00.698"N | 74°08'49.262"E

5 Downstream Rivulet Karmone/Upstrem River

Khand cpar

15°21°23.369"N 74°08°37.465"E

.0 Mine water discharge ] 15°21'09.147"N | 74°08'03.750"E
7. Downstream Kiver Khandepar 15°21'28.630"N | 74°07'36,100"E
' 8.Upstream Kirlapal river 15°19'39.816"N | 74°07°39.604"F
]'1. Discharge near Dump 4 _ 15°19'51.994"N_| 74°07'49.446"F;
| 10. Downstream Kirlapal river - 15°20°07.553"N | 74°07°08.804"F
| 11, Discharge Towards Kalsai [ 15°21'15.490"N_[ 74°07'21.465"E |

The companies should maintain the pumping schedule for pumping the rain accumulated water
trom the mining pit into settling ponds.

The mining industry shall strive to implement suitable conservation measures to augment ground
water resources wherever possible in the area.

he compuny should maintain a pumping Log Book in the following format

Capacity  of  the | Date | Duration of | Qty. of water pumped in Remarksj

] | =

teliable flow meter shall be installed to maintain record of water consumption per day. The
tecords so maintained shall be made available to the Board officials whenever required.

A go0d house-keeping shall be maintained within the mining lease area.

0

(Levioson J. Martins)
Member Secretary
Goa State Pollution Control Board
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218
vl Non-Hazardous Solid Waste:

Al the Sohid wastes arising in the premises shall be properly classified and disposed off to tl
. ton ol the Board by,

o (Composting mn case of bio degradable material

s Ihe non recyclable, non — biodegradable waste to be segregated and handed over to the loc;

b 'lLl Y
| _S_l no. [ Solid waste Quantity & Disposal
: L.E | Overburden As per IBM approved plan

(xvit)  The Mining unit shall monitor the quality of water which is pumped into water body frot

thie mining pits.

4 COANDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

(1) The unit shall maintain and operate air pollution control system of adequate capacity for the
following equipments

St-No. | Name of | No of | Capacity SO, Particulate
[quipments/ Installation Kg/Hr Matter
\___ lInstallaion mg/Nm’
L. LG set 101 1010 KVA 5.51 75
2 | D.G.set 0l 1000 KVA [3.28 75

(i) ! he applicant shall observe the following standards for D. G. Sets > 1000 KVA

i Sr. No P Parameters Llnllts
\ l_‘___‘_ | NOx (as NO3y) 1100 ppmv (as 15% O;) Dry basis in ppmv
[ 2. | NMHC(as C) 150 mg/Nm’ (at 15% O,)
_3__. F Particulate Matter 75 mg/Nm’ (at 15 % Oy)
’ 4. (_U 150 mg/Nm’ (at 15 % O,)
:'j ] ‘.nu_lp_lgg_l_r Content in Fuel Less than 2%
'L univshall erect the chimney(s) of the following specifications:
__‘x'r_’\u___ Chimney attached to Height
1—(; set (1000 KVA) 5 mitrs
[:‘ | D.G. set (1010 KVA) 5 mtrs
{vv) The unit shah observe the following standards:-
i St. No T\ pe of fuel Quantity /hr
(1. | 1B.SD. (for D.G. set of 1000 KVA) 82 kgs/hr
L 2. _L_L_‘S_.g_._{fg_r_D.G. set of J0I0 KVA) 82 kgs/hr

(V) The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1 Part 1
of Stack Monitoring — Material & methodology for isokinetic sampling

(v The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of
Schedule I of the Environment (Protection) Rules, 1986.
Q/’

(Levinson J. Martins)
Member Secretary
Goa State Pollution Control Board

TRUEGOPY



, ' discharge points -
| Ore storage & loading | Intermediate stock bin/ pile areas, ore stock
' [ bin/ pile areas, wagon/ truck loading areas
L | Waste dump Active waste/ reject dumps

_Applicant shall achieve following Ambient Air Quality standards in the core 2one:
.’ ! Iugitive Emission Standards

294 -

{01 monitoring from the stacks connected to D.G.
aboreiony rocoguized by Minisuy ot Euvironment Forest and Climate
ient Protection Act, 1986 and the result shall be submitted to this Board.

M shioutd cary our CINISS

Set once in a y.
Change under 1

Manitoring stetions as stated in the table below should be established in the core zoi
= well as i the buffer zone for monitoring Particulate Matter, PM10, PM2.5, NOx and sC
Location of the ambient air quality stations and the frequency of monitoring should be twice
week for the core zone and the buffer zone from a laboratory recognized by Ministry ¢
Environment, Forest & Climate Change under the Environment Protection Act, 1986 and th
report should be submitted online/email to the Board by the 15" of the subsequent months.
tu addition GSPCB shall monitor Air quality at raudom times in the buffer and core zon
for Particulate Matter, PM10, PM2.5, NOx, SO; and the cost towards monitoring will b
bourne by the wining unit. Whenever habitants are within the lease boundary or nearby tg

lease boundary atleast one Ambient Air Quality Monitoring Station has to be installed near

10 the habitation.

Particulate matter ! 1200 pg/m

!Tnfx ¢ emission shall be monitored in the predominant downwird direction at a

| distance 25 0+2.0 meters from the source of fugitive emission as per following:
\rey _‘ Maonitoring location

' | Drilling, excavation and loading applicable for |

| | operating benches above water table

: Raul roads/ service roads ' Haul roads to ore processing plant, waste

| _ dumps and loading areas and service road

| C r—u_:l_:uing plant ] Run-off mine unioading at hopper, crushing
! | areas, screens and transfer points

| Screens, conveying and transportation of ore

Mine face/ benches

!'

ﬁcreeuﬂlg plant

Shall moattor at four locations within core zone

_ ”_Buffer Zone/Transportation Monitorin Loecations

, Latitude Longitude
1. Rtantores & Residential
Frangpo s oeapxcrn (Residentil 1 15016'19.4" 74906'16.2"
J d“._; vlreac J
2. Davcona village (Residenro ! ]
/. Davcona village (Residential) ’ 15021'36.2" | 7400719,
|-' - _,-’_'.I-'—-l_-'._-.-_-_-. 3 __-_‘_-_ 3 1 i _—_-____-_____
o f‘i“‘dflf‘,‘;q Rﬂft‘cﬂe e 36.9" i 74907'59.8"
ransportatior ute)
4. Talap Vill ge (Residenti i
. 4. Talap Village (Residentia)) !. 1502023 2" ‘ 74907'10.6"
e ————— e _J
(Levinson J. Martins)
Member Secretary

Goa State Pollution Control Board

FRUEGOPY
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The monitoring in Buffer zone would be as per the table below:
Ic momtoring 45 per the tab)

| SO,

o _‘__J_F_‘wiuiii_l:)s.c{‘e(i (Annual A_ve_ré—ge)_ -
| Not to Exceed (74

. __l__Np_?_tgﬁsgeﬁ’_w(ﬁﬂ!uﬂlﬁ_\feraae)_
1 Netto chcediz_é‘_@:rs e
{ Not to Exceed (Annual Average)

| Mottt Expaed (7 Tl

ot to Exceed (24 hours)

m
- hours) 100 m
| PMas N Not to Exceed (Annual Average) 40 m

e S

Not t¢ Exceed (24 hours)

All other parameters should meet the standards specified in NAAQS notification dated 18"
November 2009 for the relevant industry

(1) The trucks/tippers engaged in transportation of ore shall have sufficient free board after filling the
Cargo box to avoid spillage.

¥} Al trucks/ tippers engaged in

(x1) In case of break down of loaded trucks / tippers unloading of ore at the road side shall be strictly

avoided.

i) The voads within mining lease areas shall be sprinkied with water to suppress dust pollution,

ke afforesiation in abandoned mining areas and on reject dumps located within lease area as
ber Approved Mining Plan. The unjt should also maintain the Filter Beds, checkdam, garland

drans, arrestor walls, toe wall and afforestration on and around the reject dumps located outside the
lcase arca

(xiv) Spillage of ore on the public roads shall be removed immediately on occurrence.

(xv) The mining Company should make suitable arrangements for sweeping of roads affected due to
transportation of iron ore.

iNvI) The unit shall take adequate measures for control of noise levels from its own sources within the
f_w_gr_; ‘mises in respect of noise. The limits are as follows:

Category of Area/ Zone Limits in dB (A) Leg
| _ Day time Night time
: ll_,urj‘-._;r._'trig]- \__t":'_‘.i:: | 75 70
( "xﬁi_l_llélt’z'-.: .r'-a_.-' Area j- ' 65 55
R c:;{dér@.zl Area [ 55 45
~  [SilenceZone 150 40

Xy time s reckoned b
v

T ——— e e - - = ——— )
ctween 6 am. to 10 p.m. and night time is reckoned between 10 p.m. 10 6

R

(Levinson J. Martins)
Member Secretary

Goa State Pollution Contro] Board
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 LUBDILIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS ANI
OIHER WASTES (MANAGEMENT AND TRANSBOUNDRY MOVEMENT) RULE!

2016:
' s hereby granted authorization to operate a facility for collection, storage and disposa) of
iepsspecthedbelow:
Laegory | Type of waste | Quantity I Mode of disposal _
X R . 2,80,000 | To recycler registered with CPCRB and
s | ent ! 2
- _'_I _11_ vaed lsﬁ_l_]' il ltrs/annum_ | having valid authorization of SPCB
| | 55 Wasle Residues 9,500 1o be sent to M/s Vedanta Ltd. Met Coke
[ { - containing Qil (Qil kes/anqum | Pivision, Amona for incineration
R N soaked Cotton waste) | °
A . G . 8 To recycler registered with CPCB and
I T Comf'x'n;mated Aters MT/annum_| having valid authorization of SPCB
( r Thinner to be used for cleaning paint tins
| P . : s ; 2,000 & same thinner to used for dilution of
v _ =) Empty Paint Tins nos/annum | paint & decontaminated tins given for
- L o recycling.

Vhe authorizer shall comply with the provisions of the Environment (Protection) Act, 1986 and the

rule made thereunder,

(:1)  The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous
wasie without obtaining prior permission of the Goa State pollution Control Board.

) Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shail constitute a breach of his authorization.

It is a duty of the authorized person to take permission of the Goa State Pollution Control Board to

Ciose down the facility,

(vi)  The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or seepage of
these wastes into the sub surface soil or ground water,

(vil) The occupier shall maintain a manifest system as per Rule 21 (1) for disposal of hazardous wastes
to ensure that these wastes are delivered to the designated facility preventing pilferage and
clandestine disposal due to unforeseen events that may occur during transit.

I e manifest shall be-endorsed by the dispatcher, transporter and receiver of hazardous wastes. The
endorsed copy shall be furnished to the Goa State Pollution Control Board.

tix)  Under no circumstances the hazardous waste shall be disposed to unauthorized facilities.

(x) The occupier shall maintain the records for collection, storage and disposal of hazardous waste in

Form 3 of as per Hazardous and other Wastes (Management & Transboundary Movement) Rules
2016

(Levinson J. Martins)
Member Secretary
Goa State Pollution Control Roard
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et shell surnish monthly returns for collection, storage and disposal of hazardous wast

entine XGN sysien.

it shall put up an board (minimum size 6x4 Feet) at prominent location near the main gat

Providing details as follows in English and Konkani languages:-

(x111) The occupier shzll ensure that the Hazardous Wastes are not allowed to be stored for more than 27¢

1
days.

6 GENERAL CONDITIONS:

Huzardous Waste categoery number,

Huzardous Waste quantity number.

Treatment facility for each calegory.

Mode of disposal for each category.

Hazardous Waste Authorization number, date and validity period.

Water Consent number, date and validity period.

Vir Consent number, date and validity period. ;
uaantity and Nature of Hazardous Chemicals being used. |

(1) The applicant shall not change or alter the quantity, quality of discharge, temperature or the mode of
the effluent/ emission or hazardous wastes or control equipments provided for without previous
peritssion of the Board.

(1) The company should submit details regarding production of iron ore produced and the over burden
generated in the month by 10% of the succeeding month.

1) Jhe company should comply with all the conditions laid down in the Environmental Clearance
vsged by the Ministry of Environment, Forest & Climate Change Govt. of India.

0v)  The applicant shall provide facility for collection of samples of effluent, air emissions and
hzardous wastes to the Board staff

(v} The Board shall be forthwith informed of any accident or unforeseen event involving discharge of
any poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere,
as result of such discharge water/ air is being polluted.

(vi) An application in prescribed form along willi the prescribed fees for renewal of Consent shal] be
submitted at least 90 days before the expiry of validity of this Consent. An application for renewal
oif Consent submitted after expiry of the validity shall accompany with penalty of 50% of the
Consent fees in addition to the prescribed consent fees.

fvity T'he
(vitl) The applicant shall submit to this office, the Environmental Statement Report in Form V for the

Frioneial Year ending April to March by 30% September of the succeeding year as per the
pruvisions of the rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992,

Board reserves the right to amend or add any conditions in this consent and the same shall be
binding on the applicant.

P

(Levinson J., Martins)
Member Secretary
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{xiv)

(xv)

(xvi)

(nyin)

;-\EI;!'

IRYAY

(xX)

(xX1)

X

(xxtif) Road sweeping machines, may be jointlv/severally developed in hotspof areas/stretches.

Wi it shall subipit retums for disposal of e - waste under the E- Waste (Management &

e ‘ 26 g
» Consent does not entitle the party to commence activities until and unless all the othe
VNS a5 requared under the rejevant statules are obtained by the party and this Consent

sconfined  to matters arising out of the Alr Act and Water Act only.

oudr the cost of analysis / monitoring in case of complaints received by the
) 4 b4
‘eetions due to non compliances observed by the Board & monitoring carried by

¢« vt shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to
the Board office as applicable,

Fhe anit shall submit returns for disposal of batteries under the Batteries (Management & Handling)

lew 20017

- if applicable.

Handling) Rules 2016, if applicable.

The mining firm should manage the daily trips in staggered manuer in consultation with
DMG, so that traffic congestion is avoided at major junctions.

I'he mining activity shall be strictly in accordance to the mining plan approved by the
Indian Bureau of Mines.

hose mines having part forest and part non-forest areas and have not obtained forest
clearance, consent to operate should be limited to non-forest arca

Mining lease with common transport route should carry out Ambient Ajr Quality
Monitoring along the trapsport route in consultation with the Board before the
comuicncement of transport operation.

LatJ.one to be done in consulfation with GSPCBIIIT(DHANBAD)/CPCBIIndustrv.

Othier related permissions as applicable by the EC has to be obtained from the competent
wuthorities before the commencement of the mining operations

T'he unit shall submit the year-wise production & developmental plan duly approved by the
IBM before the commencement of the mining operations

The unit should install wheel washing system, followed by a adequate tarred/cement/pavers
road upto the main approach road with a cattle trap near the exit, so that dust is not carried
on the transportation roads.

Speed of ore carrying trucks should be controlled by online GPS monitoring done by DMG
through its authorized agency.

(Levinson J. Martins)
Member Secretary
Goa State Pollution Control Board
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Iav) Ehe shoulders of the

LxNY )

wwii) The mining companies under the direction of
with the stake holde

eplace higher capacity trucks for th
fransportation of ore in a view to reduce Carbon footp

v bhe unit shall install Sewage Treatment Plant w

T,

<o

mining transport roads_may be tarred whenever necded.

Maintenance of public
roads whe
.J.'_‘l_*_.j!d*:

road in the mining area with respect to repair of potholes/widening
uever necessary shall be undertaken from the proceeds of the District Miner
e Uistrict Miner

P nining company shall strictly adhere to the conditions of Ministry of Environmen
Porest & Climate change Office Memorandum No, Z-11013/57/2014-1A11 (M) dated 29
October, 2014.

government authorities and in consultatio;
rs shall endeavor to introduce/r

rint in the transportation routes,

ithin a period of six months from the date o1
~te of this consent and thereafte '

r submit compliance report to this office.

M/s. VEDANTA LIMITED
(UNIT: CODLI MINES)
Sesa Ghor, 20 EDC Complex,
Patto, Panaj - Goa

LDy O~

Received Consent fee of:

Copy to: L.Scientist “‘C* GSPCB (Air/Water Monitering Cells)..

1 Accounts Section
2 Concerned File

3 Guard File

[he capital Investment of the unit is Rs. 29966.25 Lakhs
Challanno, 1__ o Amount Date
2725 L Rs. 365212.50 (Consent fees) 20/06/2017

Typedby | Verified by J

ll_ Q@Z e tj

. to monitor the Air/Water Quality &
inform the Technical Section of the Board immediately upon noticing abnormalities in the
parameters monitored so as to take further appropriate action.
. Accounts section
Concerned File

Guard File

W

D

(Levinson J. Martins)
Member Secreta
Goa State Pollution Control Board
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GOA STATE POLLUTION CONTROL BOARD

(An 1SO 9001-2015, ISO 14001:2015. OHSAS 18001:2007 Certified Board)

Email ids:
Chairman, GSPCE, chayman g‘;m .r.,l Baic
Member Secratary, (JSPL—.B -0Sp Dah

Phone Nos : 0832- 2407700,
2407701, 2407702
Tel/Fax No: 0832- 2407700

Ofﬁce, gaagr "Jﬂn"\ i

No.12/2019-PCB/311271/R0002569 Date; 19/09/2019

chewJal_of Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and

Author:zatwn of under Rgg 6(1) of the Hazardous and Other Wastes (Management aund

Transbound ement Rules 2018.
[To be referred as Water Act, Air Act and HW (M & T) Rules respectively]

RENEWAL OF CONSENT TO OPERATE AND AUTHORIZATION is hereby granted to-

M/s. VEDANTA LIMITED
(Unit: Codli Beneficiation Plant)
b (Represented by: Mr. Joseph Coelho)
(Large Scale Enterprise)
(Red Category)

Survey nos. 24/1,
Villages Amona & Navelim,
Bicholim - Goa

Located in the area declared under the provisions of the Water Act, Air Act and Authorization under the
provisions of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the Orders that
may be made further and subject to the following terms and conditions:

Hnvoure Q8o ol -
2= LR850

1. This Consent to operate and Authorization is issued is valid up to valid upto 10/09/2024.
2 This Renewed Consent to operate and authonzation is valid for the activity of
Sr. No Product Maximum
Quantity
p 1. Processing of Iron Ore e - auctioned by the State Government 2.1 MTPA

3. CONDITIONS UNDER WATER A

(1) Tailing Disposal:-
The effluents generated in the form of slurry shall be released into the tailing pond. The tailing pond

will be so maintained that it will not overflow.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goz-40251
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(1)

{1y )

(v

()

(1x)

The Surface nunoff/ discharge water from tailing pond shall conform to the following standards:

{—]:f}_i"' Between §55&90

1"§L:..\'—3?n—5t:f§unds- (1on-rainy day) Not to exceed 50 mg/l
Suspended Solids (rainy day) | Not to exceed 100 mg/l

i {ron o Not to exceed 3mg/l

| Manganese Not to excecd 2mg/|

(Ol & Grease Not to exceed 10mg/l

The unit shall at his own cost get the samples of discharge water collected and analyse, every month
the parameters mdicated above from a laboratory recognized by Ministry of Environment and Forest
under the Environment Protection Act, 1986 and rules there under and results shall be submitted
ceuularly to this Board by the 15 of the succceding month.

Filter beds, check-dams, garland drains will have to be mainained all around the plant.

Domestic Effluent treatment and Disposal:- . )

The domestic wastewater shall be treated i a properly designed septic tank and discharged on land
tor percolation through soak pit of adequate size within the unit premises

Al efforts shall be made to reuse and re-circulate the surface water after it meets the discharge
paramerers

Coursmg of surface run off down the slope to the settiing pond through the garland drains

To prevent siltation of rivers/ nallahs/ fields catch drains and siltation ponds should be constructed.
The water collected should be utilized for watering the plot area, roads and green belt development
afler meetings standards in Sr. No. (in1) Garland drains to be provided around the stacks.

The company should not stack their ore within 50 mts. of water bodies like rivers, lakes, streams
(perenmal or otherwise).

Cleanhness & neatness shall be maintained within the premises.

[he muning company should submit details regarding transportation of ore in the following format r)
every month

Si
.\1‘)

| Source [ Destination | Qty. [No. of trips | Routc  (names  of | Remarks
(tipper ' villages through which

| | trucks) | transportation takes

| | place)

{(x1) Non-Hazardous Solid Waste:

All the Solid wastes ansing 1 the premuses shall be properly classified and disposed off to the
satisfaction of the Board,

hNear Piierne Industrial Estate, Opp - Saligao Seminary, Saligao-Bardez Goa-403511
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4. CONDITIONS UNDER AIR ACT:

(1) The applicant shall provide wind breaking walls/barriers.
(i)  The applicant shall provide dust containment cum suppression system
(1)  The approach roads to the premise shall be metalled.

(iv)  The applicant shall carry out regular cleaning and wetting of ground withn the plot to suppress
dust pollution.

(v}  The applicant shall construct garland drains along the periphery of the unit to avoid siltation of dust
into seasonal streams/ agricultural land, etc.

(vi)  The applicant shall plant fast growing trees along the periphery/ compound wall of the piot to e
dust pollution. j

(vit)  One ambient air quality monitoring stations should be established m the corc zone for monitoring ol
particulate matter and two in buffer zone for monitoring PMas, PMio,. Location of the ambient au
quality stations should be decided based on meteoralogical data, topographical features and
environmentally and ecologically sensitive targets and the frequency of monitoring should be twice
a week for the core zone from a laboratory recogmzed by Ministry of Environment and Forest unda

—  the Environment Protection Act, 1986 and results shall be submitted regularly to this Board by the
15® of every succeeding month.

(viit) The trucks/tippers engaged in transportation of ore shalt have sufficient free board attcr filling thy
cargo box to avoid spillage.

(1x)

(x) All trucks/ tippers engaged in the transportation of orc shall be covered with tarpaulm and the
tarpaulin shall be properly fastened to the cargo box to ensure the ore does not get air borne or spill
on the road, 1n case if transportation of ore going outside the premises.

(xi) Incase of break down of loaded trucks / tippers unloading of ore at the road side 15 strictly prohibited
(xi1) The roads in Plot areas shall be sprinkled with water to suppress dust pollution J

(xit1) Spitlage of ore on the public roads shall be removed immediately on occurrence

(viv) The mining Company should make suitable arrangements for sweeping of roads affected due (o
" transportalion of ron ore
(ix) The maximum height of the stock piles should be restricted to 10 meters above general ground leicl

(xv) The industry shall take adequate measures for control of noise levels from its own sources within the
premises in respect of noise. The limits are as follows:

Near Pilerne Industrig Estate, Opp - Saligac Seininary, Saligeo-Bargez Goa-G03511
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(1)

LD

.[ C;‘.i::gur?of Area/ Zone Limits in dB (A) Leq

| Day time Night time
[ndustrial Area 75 70
Commercial Arca 65 55
Residential Arca 55 45
Silence Zone 30 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 am.

"ONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARD

WASTES (MANAGEMENT AND TRANSBOUNDRY MOVEMENT) AMENDED RULES

2018:

The unit is hereby granted authonization to operate a facility for collection, storage and disposal of
hazardous wastes as specified below:

S No | Category | Type of wasic Quantity Mode of disposal

[T 1 ' 52 Waste Restdues 500 To be sent to M/s. Vedanta Limited, Met
Containing Oil Kgs/month | Coke Division, Amona for incineration OR
to be sent to M/s. Mumbai Waste
| Management Ltd, Taloja for incineration
N 5.1 Used Oil 10,000 To recycler registered with CPCB and
lrs/month | having valid authorization of SPCB OR
to be sent to M/s. Mumbai Waste
_ Management Ltd, Taloja for incineration

331 Paint tins 500 nos year | To recycler registered with CPCB and
; having valid authonzation of SPCB OR
! to be sent to M/s. Mumbai Waste
Management Ltd, Taloja for landfill

O1l Filters 4MT/ycar | To recycler registered with CPCB and
! having valid authorization of SPCB OR
} ’ to be sent 1o M/s. Mumbai Waste
L | Management Ltd, Taloja for landfill

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rule made there under.

L
sk
)

_——

‘ ' |

The person authonzed shall not rent, lend, seli or transfer or otherwise transport the hazardous waste
wirthout obtaining prior permission of the Goa State pollution Control Board.

Auwy unauthorized change in personnel, equipment or working conditions as mentioned in the hotel
wiit by the person authornized shall constitute a breach of his authorization.

It 1s a duty of the authorized person to take permission of the Goa State Pollution Control Board to
close down the facility.

Lheonner bottom surfuces of the tank shall be impervious enough to prevent leakage or seepage of
these wastes into the sub surface soil or ground water.

ndusing! Estate Oop - Saligao Seminary. Saligac-Bardez Goa-403511
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(vii) The occupier shall maintain a mamfest system as per Rulc 19 tor disposal of hazardous wastes i
ensure that these wastes are delivercd to the designated facility preventing pilferage and clandesting
disposal due to unforeseen events that may occur during transit.

(viil) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes. The
endorsed copy shall be furnished to the Goa State Poliution Control Board

(ix) Under any circumstances the hazardous waste shall not be disposed to unauthonzed facihties.

(x) The occupier shall maintain the records for collection, storage and disposal of hazardous wasto .
Form 3 of as per Hazardous and Other Waste (Management & Transboundary Movement) Rules
2016.

(x1) The occupier shall furnish monthly returns for collection, storage and disposal of hazardors wie
through online OCMMS systems

3 (xa1) The unit shall put up 2n board (minimum size 6x4 Feet) at promnent location near the mam gale
providing details as follows in English and Konkani Janguages:-

» Hazardous Waste category number.

» Hazardous Waste quantity number.

= Treatment facility for each category.

* Mode of disposal for each category.

* Hazardous Waste Authorization number, date and validity period.

*  Water Consent number, date and validity period.

»  Air Consent number, date and validity period.

*  Quantity and Nature of Hazardous Chemicals being used.

(xi1t) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 270
days.

(xiv) The unit shall submit annual returns in prescribed format to the Board for financial year by
30" June of every year for the previous financial year.

_) 6. GENERAL CONDITIONS:

(1)  The applicant shall not change or alter the quantity, quality of discharge, temperature or the maode of
the effluent/ emission or hazardous wastes or control cquipments provided for without provious
permission of the Board.

(1) The applicant shall provide facility for collection of samples of discharge, air emissions and
hazardous wastes to the Board staff.

(m) An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submutted at least 60 days before the expiry of validity of this Consent. An application for renewal of

(iv) Consent submitted after expiry of the validity shall accompany with penalty of 50% of the Consent
fees in addition to the prescrnibed consent fees.

Near Pilerns Industrial Estate, Opp - Saigao Samunary, Savgao-sain
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e Bourd shall be forthwith nformed of any accident or unforeseen event involving discharge of
Ay poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as
result of such discharge water/ air is being polluted.

vy This Consent is granted without any prejudice to any of the permission(s) required under any law, by
law s and iegulations in force,

(viib The Board reserves the right to amend or add any conditions in this consent and the same shall be
binding on the applicant.

(vit The appheant shall submit to this office, the Environmental Statement Report in Form V for the
Financial Year ending April to March by 30" September of the succeeding year as per the provisions
of the rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992.

() The wdustry shall bear the cost of analysis / monitoring in case of complaints received by the Board/ 9
reinspections due to non compliances observed by the Board & monitoring carried by the Board.

(1) The umt shall submut the details of the Public Liability Insurance Policy under the PLI Act 1991, to
the Board office as applicable.

0 The wn shall submit retumns for disposal of batteries under the Batteries (Management & Handling)
Rules 2011, if applicable

(x1)  The umt shall submit retumns for disposal of ¢ - waste under the E- Waste Management amended
Rules 2018, 1f applicable
o The umt shall submit returns for disposal of plastic waste under the Plastic Waste Management

amended Rules 2018, if applicable

Unit shall maintain and operate the wheel washing system and tarred/cemented road and
utilize the same during the iron ore transportation.

(x1v) Road sweeping machine will have to be jointly/severally deployed in hotspot area or starches
along with other transporters.

(~v) Unit will have to submit bank guarantees of rupees 5 lakhs of two years validity for
handling/processing and transportation of e-auctioned iron ore as per the consent conditions
within 30 days.

(xvir Board shall carvyout AAQM on the transportation route and the same will have to be borne by
the industry,

(vui) The units shall manage the daily trips in staggered manner in consultation with DMG, so that
traffic congestion is avoided at major junctions. Truck transportation will have to be restricted
to 40trucks per hour.

“reine nauslial Esiate, Cop - Saligao Seminary. Saligac-Bardez Goa-403511
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(xvi1) Incase if the beneficiation plant facility is utilized by other ore handlers, the unit will have to
intimate same to the Board in advance and necessary permission will have to be obtained from
Department of mines and geology.

To,

M/s Vedanta Limited
(Codli Beneficiation Plant),
Sesa Ghor, 20 EDC,

Patto Panaji -Goa.

Received Consent fee of The capital Investment of the unit is Rs. 4343 lakhs

Challan no. Amount Date

147612 Rs. 3,35,000/- (Air & water fees) 25/03/2019

SHAMILA Digitally signed

DOS gg}.ﬁ !T;L;?ES
MI LAGRES MONTEIRO

Date: 2019.09.19

~ MONTEIRO 15:10:55 +05730

(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board

1. Copyto:- 1. The Director, Department of Mmes & Geology. Ground Floor. Institure Menezes
Braganza, Panaji - Goa.

Accounts Section

Scientific “C”:To carryout Ambient air quality monitoring along the transportation route
Concemed File

Guard File

D
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(An ISQ S001-2015, 1€Q TdQOTZUIR IHELT 1anl

‘Phone Nas. : 0832-2407700 o8 PR,
3 i - 2407701, 2407702 A ST wirman, C3: ehairsis: - SR
; 2407‘%03’ --; -- DB Mﬁmber Jecremfy GS?Cb fiih- 9.,9(,‘.'\ OO

Environmeant Engineer, GS¥CH. es-050 T o
Saientist, GSPCB: scieniiat g,
Gflige: goafoiy ¥ gspui. s

Tel/Fax No. : 0832-2407700

.'tl "
4 No22019-PCB/31 12‘?I!R00023691’8 75/ Ammde - 32 Date2efo9/2019
S -_;,}‘. : FCTHR RN O S i " CORRIGENDUM '
54 Sub: Partial modification in the Renewal of Consent to Operate under Section 2526 of the Water (Provention
y ) Cuntrol of Pollulion) Act, 1974 & um.lcr Sedtivn 21 of the Alr (Preveniion & Control oi Pollaiion’ S

~and Autborization under Rule 5 of the Mazardous Wasies (Mapagoment. Handling ael frcse
" Movement) Rules 2018, Order issned to Mis. VhDAMA LIMVIED (Units Coilli Beoefictarion Phuty

'.ch:;—!}. Renewal of Consent to "Oberate under the Water Act and Al Act Order heanvs Na.o i
Ny :-,.*:PCB;’M12'?1{]-{0002569 dr. 19;“09{20[3.

b

o SR n-’pz@nul md:"ltqjlqn in Ihe Renewal of Consent to Operate under Section 2326 ¢f the W e
L (Ptcvqglon C'bfq_oi of Pollution) “Act, 1974 & under Section 21 of the Air (Prevention & Contro! ol
: .giluu%?} Act.tl.%“i and Aunthorization under Rule 5 of the Hazardous Wastes (Management, Handbing and
T;aqsbu_urldry ‘Movement) Rules 2018 . Order. issued to Mis. VEDANTA LIMITED (Unit: Cudli
-"Beneficiation Plant) the addeess and the vahdu} of the Consem of the said order refeired at (1) above may 4

read as follows:-

2
ity

Mis, VEDANTA LIMITED
" (Unit; Cudlf&neﬁcnatsoﬁi’l@u:)
Survey no. 24/1,Village Codli, Dha{bfuxdopn Goa

(1) “This Renewal of Consent to Operate and Authorization is valid up t0 10/09/2021,

; All other conditions mentioned in the Renewal of Consent to Operate walsy b Wit
seriad no. (1), remain unchanged.

§ i
)
A )
&""‘"'
LTI s i ras (D Shamila Monteivo)
; Member Seeretary

: Uunl Codh Benct‘icmtmn Plaut
iR . 'Sesa Ghor, 20,EDC Complex,

,< "PattaPlaza,an\ll Gon, it
L
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~"GOA STATE POLLUTION CONTROL BOARD 5
TP

® MR AT WO Foa=0r W2

|
(An ISO S001-2015, ISO 14001:2015. OHSAS 18001:2007 Certified Bo irci}

Phone Nos. : 0832-2407700 Emall Ids:
2407701, 2407702 Chalrman, GSPCB: chairman-gspeb.goa@nic.in
2407703 Member Secretary GSPCB: ms-gspcb.goa@nic.in

Environuinent Engineer, GSPCB: eg-gspeb.goanic.in
Scientlst, GSPCB: sclentist-gspcb.goa@nic.in
Oftice: goapcb@gspeb.in

Tel/Fax No. : 0832-2407700

No.12/2019-PCB/311271/RO002569 /10466/ QVW\d.Q ’j' I f'iim‘JZﬁ}f‘--"l‘v'ﬁ“

Sub: Partial modification in the Renewal of Consent to Operate under Section 2526 of tli¢
Water (Prevention & Contro! of Pollution) Act, 1974 & under Section 21 pf the Aur

) (Prevention & Control of Pollution) Act, 1981, and Aulthorization under Rule¢ S of the
Hazardous Wastes (Management, Handling and T‘:ansbounc}r}' Movement) Rules %018 Order
issued to M/s. VEDANTA LIMITED (Unit: Codli Beneficiation Plant).

Ref:-1) Renewzl of Consent to operate under the Water Act and Air Act Order bearing ne
12/2019-PCB/311271/R0002569 dt. 19/09/2019.

2) Corrigendum bearing no. 12/2019-PCB/311271/R0002569/8576 di. Amde-32 du
20/09/2019

In partial modification in the Renewal of Consent i¢ Operate under Sectipn 25726 of
the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21} of the Acr
(Prevention & Contro! of Pollution) Act, 198! and Authorizztion under Rule 5 ol the
Hazardous Wastes (Management, Handling and Tral':sboun|dry Movement) Rules 2018 Oreder
issued to M/s. VEDANTA LIMITED (Unit: Codli Beneficiation Plant) |, the ddress and
the serial no. 6 General Conditions (xvii] above may be redd as follows above may be veac us

) follows:-
M/s VEDANTA LIMITE!,D
(Unit Codli Beneficiation Plant 2A&4A) |

Survey No.24/1,Village Codli,DharbandoraGoa,

6. GENERAL CONDITIONS:

(xvii) The units shall manage the daily trips in staggered manner in consultation with DMG,
so that traffic congestion is avoided at major junctions,




=1k

All other conditions mentioned in the Renewal of Consent to Operate under the Water
Act, Air Act at serial no. (1), remain unchanged.

.

(Dr. Shamila Monteiro)
Member Secretary

/-'-'h'l

M/s. VEDANTA LIMITED,

['nic: Codli Beneficiation Plant.

Sesa Ghr, 20,EDC Complex,

Patto Plaza,Punaji - Goa,

Tfn?ﬁb\ [ Checked by |
| |

<

tl Qﬁyy__ i!\\?xala\xwé it

i

TRUE copy




u*’k 1

b4

i #w

’.pt-w.\
)
Government of Goa

Directorate of Minex Geology
Institute Menezes Braganza, Gr. Floor, Panajl-Goa

Website: dmggon.goa.gov.in e-malil: dir-mine.gos@nic.in

Ph: |0832) 2426431 Fax: (0832) 2425291

File No.03/72/2019/Major/Mincs/ 7939 Date:/0/09/2019
ORDER

Read: Application dated 30/07/2019 and 26/08/2019.

Permission of the Directorate of Mines & Geology is hereby granted Lo
M/s. Vedanta Lid. for operating the Beneficiation Plants situated in part
of praperty bearing Survey No. 24/1 in village Codli of Dharbandora
taluka, South Goa and as per plan annexed herewith, subject to the
complianceiof the following conditions:

or ly for limited tenure of 2 years and the Beneficiation
'all be strictly used only for pmcessing the ore which

Pllcunt should also give an Undcnakmg that by using of
cﬁc:auon Plant and the land Whlch is proposed (o be

ie Applicant shall obtain all the necessary consents from
2 State Pollution Control Board and other Statutary
pcrmIsalona/appmvals as required without fail from other
Grm:mmcni_; uthoritics to operate the Beneficiation  Plant

before actual operation of the Plant. “ ]
r—
P
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”

This Permission ts nino isutied nabjoct to The Appllean uhmlnlnp 2/
all the required permissionn andd paying ol feen which will be ¢ Tnrpeel
by the Revenue Depirtment towards the usage of Innd bonesth the

Beneficintion Plant and  surrounding areas nn strvoyed by the
Revenue Department,
The Permission (o use the land beneath the Benellclation Plant in

i
S e

= subject to revocalion at any time by the State Government withm

. EHYR
e

¥

any intimation or Notice (o the applicant.

The Applicant is lurther informed that in enne uny of the nbove
conditions are breached then thin Order will be terminated with
immediate cffect without issuing uny further Notice to the upplicant.

) This issues with the approvul of the State Government,
'f'
Al
(Ashutosh Apte)
Director of Mines & Goology

¢ Member Sccretary, Gon State Pollution Cantre] gy
gao Seminary, Saligao, Bardez, Goa.

Director, Directorate of Mines g, Safel :
atorda, Margao, Goa. Y+ Opp. RTO Ofice,

ard, Opp,

‘der Sceretary, Revenue Department,

i Se i
.»Bardcz. '‘Goa. Cretariut,
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